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BEFORE NATIONAL GREEN TRIBUNAL WESTERN ZONE
BENCH, PUNE

Execution Application No.14/2023(WZ)
In

Original Application No. 90/2018

Katiya Haidarali Ahmad Bhai & Ors. ...Applicant
Versus
Union of India ...Respondents

INDEX FOR AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3,
SECRETARY DEPARTMENT FOREST AND ENVIRONMENT. (As
per the status of party mentioned in the OA No. 90/2018)

Sr. Particulars Annexure | Pg
No. Nos.

1. | Affidavit -in- Reply for Respondent No. 3 -

Affidavit in support -

w| N

Copy of reply letters dated 11.03.2024 A
addressing to the applicants (COLLY)

Letter dated 21.02.2023 by PCCF

Letter dated 24.05.2023 by PCCF

Letter dated 23.02.2026 by DCF to CCF

UL Fa
= OO W

Eco Sensitive Zone Notification dated
01.10.2018

Filed Through,

Parth H. Bhatt, Advocate

For Respondent No. 3
office@bhattandco.in
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BEFORE NATIONAL GREEN TRIBUNAL WESTERN ZONE
BENCH, PUNE

Execution Application No.14/ 2023(WZ)

In
o B Orlgmal Apphcatlon No. 90/2018
G
%‘g’%ﬁw Kat1ya Haidarali Ahmad Bhai & Ors. ...Applicant
Versus
Union of India ...Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3,
SECRETARY DEPARTMENT FOREST AND ENVIRONMENT.
(As per the status of party mentioned in the OA No.

1 90/2018)

I, Bharatbhai Motibhai Patel, age - 45 years, Deputy
Conservator of Forest, Wildlife Sanctilary, being authorized
signatory and representative of Forest and Environment

-~ Department, Government of Gujarat having communication
address at Office of the Deputy Conservator of Forest, Wild Ass
Sanctuary Mayurnagar, Halvad Road, Dhrangadhra, District
Surendranagar do hereby solemnly state on oath and submit
that:-

1.1 say and submit that I have read and understood the
contents of the present Application. I am competent to swear
this affidavit as I am well acquainted with the facts of the case

and the issues raised by the Applicants.

2. I state that by way of the present Execution Application, the
Applicants are seeking compliance of the Order dated
23.09.2020 passed in OA No. 90 of 2018.
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ST
3.1 respectfully submit that this Hon’ble Tribunal vide an Order

dated 23.09.2020, after considering the issues of
encroachment of Wild Ass Sanctuary was pleased to issue
certain directions. The answering Respondent reproduces the

relevant para of the Order of this Hon’ble Tribunal,

“4. After perusal the records and the report sﬁbmitted by
the Deputy. Collector and Sub—Divisional Magistrate, we are
‘of the view that necessary direction should be given to the
authorities concerned. Accordingly, we direct the authorities
concerned to decide the representations dated 21.10.2013
and 17.12.2016 of the petitioner and respondents are also
direcfed to ensure that there should not be any illegal
~ encroachers of the wildlife sanctuary and not to grant any
lease in the said sanctuary area without consent of the
standing Committee of the National Board of Wildlife and
from the Forest and Environment Department. It is further
directed that no activities should be permitted within the

- radius of 10 kms or within the parameter as prescribed by

the rules for any activities not permitted under the law.”

4. A tabular chart indicating the specific directions issued by
the Hon'ble Tribunal and the action taken by the answering

Respondents in compliance thereof is set out herein below: -

‘Sr.No. | Directions | Compliances

1. | Hon'’ble Tribunal A. The representations dated
directed the 21.10.2013 and 17.12.2016
authorities concerned essentially raise grievance

to decide the regarding encroachment in
representations dated | . Wild Ass Sanctuary. More
21.10.2013 . and particularly, an issue is raised
17.12.2016 of the| - pertaining to illegal occupants
petitioner of the land within the Wild Ass

' Sanctuary, The said

m%m
Wild Ass Sanctuary
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Debuty Contervator f Forests

. 15 i ) :
. g, - 4|2
representations are addréSsed{s

to various authorities.

. The Answering Respondent

has responded to the
allegations vide letters dated
11.03.2026 levelled in the
representation, so far as it
pertains to the Answering
Respondent. The copy of the
reply letters dated 11.03.2026
addressing to the applicants
are annexed and marked as
ANNEXURE A (COLLY).

. The answering Respondent

tenders its unconditional and
unqualified apology for its

failure to timely respond and

- comply with the directions
“'stated in  the Order dated

23.09.2020: However the
Ansﬁering - Respondent
assures this'Hon’ble Tribunal, |
that the essence and the spirit |
of the directions that there
should not be illegal
encroachment in Wild Ass
Sanctuary, has been diligently
observed and complied with by
the Answering Respondent

throughout this time.

. It is humbly submitted by the

answering Respondent that for
the purpose of deciding claims
and rights within Sanctuary; a
settlement Officer was
appointed for Survey and
Settlement. Pursuant to the
representations by the

traditional wusers of forest

Wild Ass Sanctuary
Dhrangadhra
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lands such as Agariyas,
fishermen and holders of|
santhani lands (government
waste  land)  (hereinafter
referred as “traditional users”);
the Settlement Officer has
considered the user rights of
all the traditional users and
submitted ~ the Settlement
Report to the State
Government for the approval

of the same.

Respondents are also
directed to eﬁsure
that there should not
be any illegal

encroachers of  the

wildlife sanctuary

. It is submitted that due to

pendency of finalisation of
Settlement Report considering
the matter of traditional
occupation and livelihood,
Chief Wildlife Warden has
temporarily allowed claimants
who are traditional users of
the sanctuary lands, whose |
rights have been considéred
and recommended by
settlement officer. Copy of
such letters dated 21.02.2023
and 24.05.2023 are annexed
and marked as ANNEXURE B
and ANNEXURE c

respectively.

. It is submitted that the salt

panning is a seasonal |
occupation, the Agariyas
commence their work between
the month of October to May;
who -construct bunds for salt
panning which is temporary in

nature. During this period the

Deputy Gonservator of Forests
Wild Ass Sanctuary
Dhrangadhra
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Agariyas whose rights are
considered in the Settlement

Report are removed, if found

encroaching within
Sanctuary.
. Further Answering

Respondent states that at the
time of patrolling carried out
by the answering Department;
if any enchroachment found
like temporary bunds and
temporary  structures are
removed. The answering
Respondent relies on the letter
dated 23.02.2026 addressed
by the Deputy Conservator of
Forest submitting the report of
removal of encroachment
within Sanctuary to Chief
Conservator of Forest. The
Copy of said letter is annexed

and marked as ANNEXURE -D

Not to grant any lease
in the said sanctuary
area without consent
of the

Committee of the

standing

National Board of
Wildlife and  the
Forest and
Environment

Department

- It is humbly submitted that,

no lease issued within the
Sanctuary area by the
Answering Respondent
without prior approval or
consent of standing
Committee constituted as per

the law.

DopY fid Ass Sanctury
rangadhra

Dh

It is further directed
that no activities
should be permitted
within the radius of
10 kms or within the

arameter as

. It is respectfully submitted

that the

Environment,

Ministry of
Forest and
Climate Change has issued a
notification declaring the Eco-.

Sensitive Zone surrounding
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prescribed by the
rules for any activities
not permitted under
the law.

!

the Wild Ass Sanctuary wit
effect from 01.10.2018
whereby an area extending
from O to 1.2 kilometers from
the boundary of the said
sanctuary in the State of
Gujarat has been notified as
the Eco-Sensitive Zone (ESZ).
The Answering Respondent
produces notification dated
01.10.2018 wherein  the
boundary description of eco-
sensitive zone of Wild Ass
Sanctuary is described; which
is annexed as ANNEXURE - E.

. Itis further submitted that the

State Government has

constituted a  Monitoring

Committee as per the Rule 6 of

Eco Sensitive Zone
Notification, 2018, The
Committee under the |

chairmanship of Collector
supervises and ensures
compliance with the
provisions contained in the
Eco-Sensitive Zone
notification within the Wild
Ass Sanctuary and Eco

Sensitive Zone.

‘Wild Ass Sanctuary
Dhrangadhra
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undertaken by the forest staff,

and State Reserve Police Force

platoons have been deployed

at crucial locations within the

Sanctuary area and the eco

sensitive zone to effectively

brevent and curb any illegal

activities.

‘Submit my unconditional and unquantifiable apology for
the delay in responding to the Tepresentations dated
21.10.2013 and 17.12.2016. I once again assure this
Hon’ble Tribunal that the state and its Instrumentalities
will be diligent and responsible in complying the direction
issued by this Hon’ble Tribunal we ensure best of its |
ability that all the Orders of this Hon’ble Tribunal is

complied in its Spirit,

T T\
Deputy Conservator of Forests
Wild Ass Sanctuary
Dhrangadhra
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7. The Answering D.ep'artment' craves leave to file additiona]
affidavits, documents and submissions, as may be
‘necessary, for the proper adjudication of the present
Application, and reserves its right to do so as and when

required.

-Date—.zafio_hlcauazg |
Place - Guonnelian o, c. e =P oo

Deponent

Deputy Conservator of Forests
Wild Ass Sanctuary
Dhrangadhra
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VERIFICATION

I, Bharatbhai Motibhai Patel, age 45, Deputy Conservator
of Forest, Wildlife Sanctuary, being authorized signatory
and representative of Forest and Environment
Department,  Government of  Gujarat  having
communication address at Office of the Deputy
Conservator of Forest, Wild Ass Sanctuary, Mayurnagar,
Halvad Road, Dhrangadhra, District Surendranagar
solemnly states that the contents of the Affidavit are true
‘and correct and best of my knowledge, nothing stated
therein is false and nothing material has been concealed
therefrom. |

Date - v

Place ‘;21;1/1\-‘126% | £

Deponent
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Office of the Deputy Conservator of Forest

Wild Ass Sanctuary, Mayurnagar, Halvad Road, Dhrangadhra
Email: dcf-fo-dhn@gqujarat.gov.in

Number: C/Court Case/T.4/561-65/2025-26 Date: 11/03/2026

To,

1. Katiya Haidarali Ahmedbhai,

Village: Jali, Taluka: Wankaner, District: Morbi.
2. ldrish Meppabhai Kheda,

Opposite Ramapir Temple, Vavdi Road, Morbi.
3. Mehta Hitesh Navinchandra,

Mill Plot, Wankaner, District: Morbi.
4. Ambaliya Lavjibhai Laljibhai,

Mill Plot, Wankaner, District: Morbi.

Subject: Regarding your notice dated 21/10/2013.

With reference to the above subject, the notice dated 21/10/2013 sent by you has been

received. Regarding the points mentioned in the notice, it is stated that:

1.  We agree with your representation.

2. (1) After the declaration of the sanctuary area, an Additional Collector, Wild Ass
Sanctuary, was appointed as the Survey and Settlement Officer in 1997 to carry out survey
and settlement work as per Sections 18 to 25 of the Wildlife (Protection) Act, 1972. The
Survey and Settlement Report has been submitted to the Government for the approval of
rights and claims.Those who received a positive opinion for the approval of their rights and
claims in the report have been granted temporary permission for salt production by the
Chief Wildlife Warden, Gujarat State. No other person is granted permission or NOC (No
Objection Certificate) for salt production in the sanctuary area from this office. Furthermore,
when encroachment is noticed, work to remove such pressure is carried out by the staff.

2 (2) No permission or NOC for salt production is currently being issued from this office in the
Wild Ass Sanctuary area or the Eco-Sensitive Zone declared by the Government of India
notification dated 01/10/2018. NOC is granted for areas outside the sanctuary and Eco-
Sensitive Zone upon receipt of a proposal, subject to rules and conditions. No complaint
has been received regarding obstacles to fishing. When encroachment is noticed, work to
remove such pressure is carried out by the staff.

2 (3)No representation has been received regarding the obstruction of water flow in the creek
due to unauthorized encroachment.

2(5) Presently, No permission for salt production has come to notice in the Wild Ass sanctuary
area or the declared Eco-Sensitive Zone.

3. (1) Temporary permission for salt production is granted by the Chief Wildlife Warden to


mailto:dcf-fo-dhn@gujarat.gov.in

those with positive opinions in the Survey and Settlement Report. No others are granted
NOC in the sanctuary area.

3(2) No salt production permission has been observed in the sanctuary or Eco-Sensitive Zone.

3 (3)The process for approving rights and claims based on the submitted Survey and Settlement
Report is currently under consideration by the Government. Further action will be taken
accordingly.

3(4) No complaint regarding fishing obstacles has been received by this department in the last
one year.

4 (1)No licenses for salt pans are issued in the sanctuary or Eco-Sensitive Zone. Action will be
taken as the survey and settlement process reaches finalization.

4(2) The standard procedure for approving claims mentioned in the report is under Government
consideration, and further steps will follow their decision.

It is a humble request to take note of all the above facts.

Sd-
(B.M. Patel)
Deputy Conservator of Forests
Wild Ass Sanctuary, Dhrangadhra

Copy submitted to: The Chief Conservator of Forests, Wildlife Circle, Gandhinagar....
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Office of the Deputy Conservator of Forest

Wild Ass Sanctuary, Mayurnagar, Halvad Road, Dhrangadhra
Email: dcf-fo-dhn@gqujarat.gov.in

Number: C/Court Case/T.4/566-72/2025-26 Date: 11/03/2026

To,

1.

Katiya Haidarali Ahmedbhai,

Village: Jali, Taluka: Wankaner,
District: Morbi.

Ramesh Vajabhai Parmar,

Vashipara, Wankaner,

District: Morbi.

Gulzar Ishaq Movar,

Opposite Ramapir Temple, Vavdi Road,
Morbi.

Idrish Meppabhai Kheda,

Opposite Ramapir Temple, Vavdi Road,
Morbi.

Mehta Hitesh Navinchandra,

Mill Plot, Wankaner,

District: Morbi.

Ambaliya Lavjibhai Laljibhai,

Mill Plot, Wankaner, District:

Morbi and others.

Subject: Regarding your reminder notice dated 17/12/2016.

With reference to the above subject, the reminder notice dated 17/12/2016 sent by you has

been received. Regarding the points mentioned in the notice, it is stated that:

1.

2.

3.

After the declaration of the sanctuary area, an Additional Collector, Wild Ass Sanctuary, was
appointed as the Survey and Settlement Officer in 1997 to carry out survey and settlement work as
per Sections 18 to 25 of the Wildlife (Protection) Act, 1972. The Survey and Settlement Officer has
submitted the Survey and Settlement Report to the Government for the approval of rights and claims.
Those who received a positive opinion for the approval of their rights and claims in the report have
been granted temporary permission for salt production by the Chief Wildlife Warden, Gujarat State.
No other person is granted permission or NOC (No Objection Certificate) for salt production from this
office in the sanctuary area. Furthermore, when encroachment is noticed, work to remove such
pressure is carried out by the staff.

Apart from the points mentioned in point (1) above, if any illegal activities are noticed in the declared
Eco-Sensitive Zone of the sanctuary, legal action is taken by the field staff as per rules.

Recently, no representation has been received by this office regarding the obstruction of water flow
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due to the National Highway. Furthermore, during the staff's patrolling, no instance of water flow
being obstructed by the National Highway has been noticed.

4. Action is taken by the staff as per rules if any encroachment is noticed that is not part of the claims
approved by the Survey and Settlement Officer (Additional Collector, Wild Ass Sanctuary) or is not in
accordance with the prescribed conditions.

5. Action is being taken as per Point No. 4.

Those who received a positive opinion for the approval of their rights and claims in the Survey and
Settlement Report have been granted temporary permission for salt production by the Chief Wildlife
Warden, Gujarat State. No other person is granted permission or NOC for salt production in the
sanctuary area from this office.

7. Legal action is being taken as per the rules.

It is a humble request to take note of all the above facts.

Sd-
(B.M. Patel)
Deputy Conservator of Forests

Wild Ass Sanctuary, Dhrangadhra

Copy submitted to: The Chief Conservator of Forests, Wildlife Circle, Gandhinagar...
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Office of the Principal Chief Conservator of Forests (Wildlife)
Aranya Bhavan, Block No. B/1, Sector No. 10-A, “Ch-3 Circle”
E-mail ID: cwlwguj@gmail.com | Fax: 079-23254788
Gandhinagar, Gujarat State

Letter No.: WPS/32/B/5033-34/2022-23 Date: 21/02/2023
Subject: Regarding prevention of illegal salt pan (agar) activities in the Wild Ass Sanctuary.

With reference to the above subject, it is to be informed that, in the area of
Nana Rann of Kutch within the Wild Ass Sanctuary, several complaints have been
received regarding illegal salt production activities. Upon examining these
complaints, recent incidents, and cross-verifying with historical data as well as
current Google imagery, it has been observed that over the past few years, there has
been a significant and rapid increase in illegal salt production by Agariyas (salt
workers) who have encroached extensively upon the sanctuary area. During various
discussions held earlier, it was decided that compared to the user rights granted to
the Agariyas as per the Settlement Report, they have illegally expanded their
operations over nearly three times the authorized area to produce salt.
Consequently, the Forest Department was directed at higher levels to report, with
date-wise details, the actions taken to remove such encroachments from within the
Wild Ass Sanctuary. It was also instructed that only those Agariyas whose user rights
have been recognized in the Settlement Report shall be allowed entry into the
sanctuary upon issuance of official identity cards. This measure is crucial to ensure
that unauthorized and illegal salt workers are not permitted to enter or operate

within the sanctuary limits.

Furthermore, considering recent incidents in the sanctuary, it has been
noted that the illegal practice of creating new plots and new salt pans continues
unabated, without any visible attempts by the local staff to prevent or stop such
activities. This situation is extremely serious, and instead of taking appropriate
action in accordance with the prescribed legal procedures, it is observed that
requests for guidance or directions are repeatedly being referred to this office, which

is not appropriate.

It must therefore be emphasized that, as per the Settlement Report of the
Wild Ass Sanctuary, the rights of only those individuals whose claims and land
extents have been duly recognized and recommended must be maintained as they
are until the Settlement Report is finalized. All other Agariyas or persons operating
outside the recognized limits must be treated as illegal occupants, and immediate

legal action should be taken against them as per rules.
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Additionally, strict vigilance must be maintained to ensure that no new plots are
created and no new salt pans are established within the sanctuary area hereafter.
Necessary and lawful action must be initiated promptly to remove all unauthorized
Agariyas and individuals operating within the sanctuary limits.

Sd/-

(N. Srivastava)
Principal Chief Conservator of Forests
(Wildlife)
Gujarat State, Gandhinagar
To,
Conservator of Forests

Wildlife Circle, Gandhinagar.

Copy with complements: Principal Chief Conservator of Forests and Head of Forest Force,
Gujarat State, Gandhinagar Wildlife for kind information.
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No.: WPS/31/B/856-857/2023-24

Office of the Principal Chief Conservator of
Forests, Aranya Bhavan, Block No. B/1, Sector-
10/A,

E-mail ID: cwlwguj@gmail.com

Gandhinagar, Gujarat State.

Date: 24/05/2023

Subject: Regarding issuing Identity Cards / Agar Cards to salt workers (Agariyas) to
prevent illegal activities by unauthorized salt workers in the Wild Ass Sanctuary.

Reference: 1. This office letter No. WPS/32/B/5033-34 dated 21/02/2023.

2. Letter from the Deputy Conservator of Forests, Wild Ass Sanctuary,
Dhrangadhra,No. PCCFWAS/0020/04/2023 dated: 25/04/2023.

It is hereby informed to the Deputy Conservator of Forests, Wild Ass Sanctuary,
Dhrangadhra that, as per the Survey and Settlement Report of the Wild Ass Sanctuary, the
rights and interests of certain Agariyas (salt workers) have been recorded and
recommended. If identity cards are issued to those Agariyas whose rights are included in
the Settlement Report, it will help prevent illegal salt-making activities within the Wild Ass
Sanctuary area. Accordingly, the format of the "Agar Card" prepared for identification of
Agariyas whose rights and interests are recognized in the Settlement Report is hereby
approved. Therefore, it is directed that only those Agariyas whose rights and interests are
included in the Settlement Report shall be issued such "Agar Cards" as per the approved

format.

Further, it is instructed that any other persons in the Wild Ass Sanctuary area—who
are not granted rights under the Settlement Report—must not be allowed entry into the
sanctuary. Any such unauthorized Agariyas currently operating within the sanctuary area

must be removed immediately.

Sd/-

(N. Srivastava)
Principal Chief Conservator of
Forests Wildlife, Gujarat State,

Gandhinagar

To:
The Deputy Conservator of Forests,
Wild Ass Sanctuary, Dhrangadhra.

Copy forwarded to: The Conservator of Forests, Gandhinagar Wildlife Circle, Gandhinagar
— for information and necessary action.
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Office of the Deputy Conservator of Forests
Wild ass Sanctuary, Mayurnagar Area, Halavad Road,
Dhangdhra, Pin: 363310 Dist. Surendranagar.

Email:dcf.dhg2014@gmail.com

Agariya Card

(Wild ass Sanctuary Division Dhangdhra)

NAME fei e A,

AAAIESS ettt ettt st s te et b et e st sbesaees et aenbe e sheeaeensarrees

Related beat.......ccccevvvennnnne Related round.......ccccevvevevveeeveveennne, Related Range..............
Address of Saltpan GPS: N.......ccccoceevveieinnnnns B,

Village:..cooveivivereireieene, Taluka...coo oo D1 { o1 SR

Election Card/Aadhar Card/PAN Card NO......ooeeueeeeeeeeee e eeeeeeeeeeeeeeees

Name and Serial Number of the recognized claimant as per Survey Settlement: ....................
Relationship with the recognized claimant of the Survey Settlement.: ........................

Area of the salt pan: ...

Details of machinery used: .......coceevveveecenecreenennn.

This card shall remain valid only up to 30th July, 2024.

Signature of Card holder Signature of Forester  Signature of of Range Forest Officer
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Office of the Deputy Conservator of Forest

Wild Ass Sanctuary, Mayurnagar, Halvad Road, Dhrangadhra
Email: dcf-fo-dhn@gqujarat.gov.in

Number: A/WPS/T.3/672/2025-26

To,

The Chief Conservator of Forests,
Wildlife Circle,
Gandhinagar.

Date: 23/02/2026

Subject: Regarding removal of encroachments in the sanctuary area.
Reference: 1. Range Forest Officer (R.F.0.), Halvad's Letter No: A/JUMN/353/2025-26

dated 17/01/2026.

2. Range Forest Officer (R.F.O.), Adesar's Letter No: A/JJMN/238/2025-26

dated 12/01/2026.

Respectfully, with reference to the above subject, Range Forest Officers of Halvad and
Adesar have submitted reports regarding the removal of encroachments in the sanctuary area via
the letters mentioned in reference 1 and 2.
As per the reports, encroachments have been removed as per the details below for
your kind information:

Sr. Range Encroachment Removal Area Area of
Remarks
No. Encroachment
Removed
(Acres)
1 Halvad Harippar Akadiya Area 730.00
2 Halvad Hanjiyasar Nagawadi Area 845.00
3 Halvad Harippar Akadiya Area 83.00
4 Adesar Piprala Desert Area 340.00
5 Adesar Area known as Rajusara Block No. 9 and Santalpur 110.00
Lower Desert Area
6 Adesar Rajusara Block No. 9, area known as Mataji Bet, and 170.00
Santalpur Upper Desert Area
7 Adesar Desert, Kamu Block, and Upper Desert Area known as 150.00
Mataji Bet
Total Area | 2428.00
Sd
(B.M. Patel)

Deputy Conservator of Forests
Wild Ass Sanctuary, Dhrangadhra
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Che Gazetie of India

EXTRAORDINARY
9T [I—EUS 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

IR | YeRTiITa
PUBLISHED BY AUTHORITY
|, 3959] =3 faoelt, SEwfaar, SERer 4, 2018/ Tf¥a= 12, 1940
No. 3959] NEW DELHI, THURSDAY, OCTOBER 4, 2018/ASVINA 12, 1940

qgiaer, a9 R Searg 9REdT sy

FfgET
TE faeett, 1 srFqae, 2018

FLAT. 5138(31).— AT ALFHR & TATE, aF 3T TAATY TATT FTAT T ATSEAAT &, FHI.3T.
262(31), AE 16 ST, 2018 FIXT AILA & TSI STETITIO § YTET ATERAAT THRITAT %0l T off e 37
Tt sfeat @, Sewr saa garfag g & qarear of, s arfte &, S s stfeg=ear & s i
STAAT STAAT T ITAsd T & s 4T, A1 a7 6T srater & daw, ST A &g ata &y T o,

A, I T, Y TR ST F aTE 16 e, 2018 Fr Iuersy FAT &7 TS off;
SIY, ITh e SAfEg=aT % ToqAT § SARAT o quremiat & et shv gATal T q5l U B,

SITAY TET STAATE0T 4953.712 a9t fherreies &=t & Terr gon g 3T 7g Tord 1T % F=g, HIE,
TIEATE, Ted 5T & Fg A 7 fura g

X, Tg ATILOT AT 3T Sas=q ® qG SAfdeh Hged HT T 1eed FHar g, Srer Tem
AT | ATATT SEAT W7 [ W@ (3797 F177179 gF), w1 gro/Ewiaw (e afdwzren), FHwma
(7r5erT §427), ORI ShEETET (FAT g7), Wi=AT (F19% 7q79), I9C AW (FT9a Fomy gaen), Faw
(737 Rad) , ARAT THAL HIST (FA7H179), ©2HIeFq), FToar WA | T (Ferdiiaaa Fea1ea)
AT T AT g SRTEAT ToT A9y § aeft S 73 awes (Fredisifea a7a471), =/ee ™ g (=
Fyreifarg), YR €< wfeuwe = (5751907 FeH17), AH FA (77 UZ9777), FIAA F4 (F7 79), THEAA
w (7F 3T, A (771977 Ffaveg), Yo T (Bifawivee T57), TEEH T (Fased
HTZTIR) AATTE &1 STeAt 9T A9Aeeg # ey, f-Ahe, agT f Agca ol TSraat S9 f&e T iow
o (Frarfeea grefa#l), T AitRex (377w Afaa9), adT waa #gu (faeadia A7), OF
ST (73T Terid), Sa-arues st (Farar 7R ar), TR TR A (37T FH1eq) e 2
ANA § FAeqtd ISIAat /0 (UeT Flewiei), II-HG (3T TFST2FA1<T), AT (F37=T Freifaan),

5845 GI/2018 )]
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AL (TegITd FSTIsS), AA a1 (FFFAT BHIGIT1), 53 (GT3977 Foaiea), S (979
FrgaeeR), 99 AT (JRET=T Tahift ), Mg (FH71Fa7 Gave), s svaar (w7 daies), g
(FeaT=IRT (397, 7. Sifaaise), Est (Tarfexraer 312%0), Hel (FI13T STagard), =t (F1eqT 77F) A
2l

ST, IMATTT § Hgea Yol AT a9eqfd 37 Sftasteq St (gogrivd #@vize), He (gueT
FrFe), TTET (AT gHY), A SEAt TS (277 STATTT gR), A W (T 021E) ST Saras
TSIt fOF oy A8 (#ifaeaed g73+7) ST A=A (F/79 q79) g1 SRl TE7 AT i
AT SISt 3% MR (F37aT FST871RT), St "R (GUeT FeH197), SN ((7og2ITe diiEs), Tt
(ATFEFT Z17), AT SIAT WAT (557 Z1RT17T GF), Foesl WA (FEd 7729 Feaq1aq) &

ST, AHATTVT AT LA ST T (2779 19779 gR) FT A9 07 g, S ufans sy 78
(z7Fg® ) &1 IS 81 UF ST TH WId o SOe-9iR STt urthed § sy avg feata
T 7T 971 7 ST H ISTEATH & STHAHT ST ST T qThed e | (9 SliY ae=reard a& [aerd T o)
A, THA TSI ST €T | Tgol o Fare 09 F FOTqm g7 00 § 31T STell T80T A0 AR STaT
FTE & TAT g 3 TR ZIT T 0 EE0T FATHT o HT07 It a7 | gl aF Tot &1 AT T SiTedt TeT
Trfes T o =g T TAHTEE FAr g ST TgeT &l ATl TSI dT I HLEAT I ATl T TSATTAAT
T H A FAT gl AAARTT % I8 AATGRT, AHSVAT T ARAT T ASAT g FH Agca ol ATeTgris
TSI § e AT, ITedg AWt i 7aeqiH foeett & S st areta Gharsherdt & fFiaw gav 7 2
TTEATT ST T T sifa| e off v gearfag f@ea g == 2 i F= Shraded 94  siasiq sar 21
AT TH & o AT THT eI TeASHAT AT ATGA T A Traefie TG T FLEAT o oI ATLA T STt T8
T EIAT FeA A TIA AEFLTHAT g

SIY, ST TET ST9ATT & AT A % & &I, ot e o #imm =9 e o 1 8
ffafde €, mafawo sie oififRafadt i g & wifRafah @90 = % =7 § qefea siv w@<tea s g
I aTTRRITaRT FaaT ST § I ST S A9 3T I TATAT 3T THERT0T Fided M T g FHLAT
ATITF &

A, G, Feald TERIE, TATEC0 (Feeqon) stafeam, 1986 & A= 5 & sufq=w (3) & wary 9fsq
TATALT (F2EAT) sferfeae, 1986 (1986 &1 29) it ITLTLT (1) TAT &TLT 3 T ITLTT (2) T ITLTT (3) F
TT (V) T TT (xiv) FIT V& ARRAT T TANT Fd U [T 15T | STl TET AT il HHT % A0
AT 0 & 1.2 Fhardier a fawariia &= 1 Srel 4T st grifRatadt geet S (e za® 96
TeATq T T Taat ST gl 137 8) % =9 # sriggf=a wwdt g, St feawor Femam 8, srara--

1. iRt da<t Siw 1 fRAeqTe sk Saht dwmd:—

(1) wrefRerfasht gerat ST 2oft 7 faea g7 | 1.2 frefries 3 aid ToTd + Foe, Heal, GLeaaie
3 9T TSt & AT § s At #6477 4 638.83 AT e HIe aF HAT ol B

(2) arfefReartasht Fa<t st it ThAT 7 fEawor Iurey | F 9§ 97 ¢ |

(3) ATEAT, S ITANT ST SALATL ST FATAL  FTT I EATANT FAGT ST AT SRTAT TT STHATL0T FT
A= SUTEg-11 F, SUTE™-1l @ 3T SUEg-1l T F €7 § 67 2 |

(4) =8 ATEEAAT H FATT TU qIIEATANT Hoal ST T G0erd &= hi JHreh & qeF &Sga & -
et Sumee Il F =7 § T3 2

(5) TRt Fardt ST & o Sfavd AT el ITHT 6 =1 Surere IV § & Tt 2
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[T I—&ve 3(ii) ] R T AT : STHIEOT 3

2, yiifRafadht §3dt sire & forg si=fers wgreeT—

(1) Tr=7 gt TRt Hoat St & YA & fore roros § =9 srfergemn & sifaw e it ardra 9
I Y AT rafer F Ay, T SAtRal & qewel F ST TSI § 2] ATSg=Ar § QU T et wv aee
FTeh ATATCTh HETITSHT JATE R TS LT § TeAH TR T ATHId g |

(2) SRS T wvATe & qrifRfadt qedt S % o siwfers AgrEeE, TST 9vET g 3|
ATE=AT | ATt 9 § UHT ATd § 3T EId a1 7 s AT & =T AT T FET T8 g0
ST AWTAGer, afs I gl, T 97 gt

(3) sr=fers WETAISHT, 3 ASHT § qATEeoiia 3fv arfefRatast arat &t quresfera wed & forw a7 %
Faferfaa forwmit & aerwet & o grf, sraiq-

() Tt

(i) A ST TSI,

(i) PO,

@iv) RUSEEK

(v)  ered fam;

(vi) e,

(vii)  ITeTT e,

(viii)  TH=TE & arz A=,
(ix) ~ AEATIerET,

(x)  gETEdY O e

(xi) < f=mrer fFemm
(4) sr=tors HETASET Aquied EEmE J-3TAR, SEs=E i st 9w e My aterafig a8t
FOM S TF 6 =7 ATTGAAT H &7 srators AgraoeT § a9t srad=ar i srfers aarEt o ari R
AT [ ATHATT FHILE 38 THTY (AAae T 37 |

(5) A= HEASHT | AAT=SIEd &30 & SHUITGETE, e S Rl % 63, arg &= & Jaed,
SA-HALT F TG, [T A % TG, FaT S THT T, TITATT THTIT 0T ALTHRATN e T efasht
ST TATaR0 | HaTeq UH 377 Tgeleh, S 0% &1 397 Saed® 8, & (o0 3uae g |

(6) =T FETASHET THT =@ IO S04, ITHT 7 a0T d@raedi, adql & YO A e, H
&1, JUSIS I, BT &3 SE AT ¥ IHN THT & T, IATT U &, FATSA, HAl AT T A
et 7 srvgiRa HOR Y TH ASET F WA & ar fFeee o yearted e e ardwaret
FEraor gy g |

(7) Srafors ARTATSTAT TR THETAT 6T STah TS Hf gHead w3 % fog, arifFatadr daat S &
o #r arifRafaeh spger o & forw 81 4 f arooft # geiag Rfaafea w5 s ategear &
fafafee afafts, RAfFEw o "@atdq rarsarar a1 e 00

(8) =TT HETATSAT &3 ToshTe TISTAT o AT qg-feredqriy g |

(9) ST AETATSAT AT R TaehT Faat ST | s &r g war SEa arRRatadr sqga e
TATAIT FHETIT 0 STARATSTT AT o forT qiAtera Bam ST e |
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]
(10) st=rfers weraST =9 Afeg=eT # U U 3wt % Sqare § 19" Fiedl Hw e w9 & forw wreedt
Ttafa F forg v gt TEarest =0 ThIY Sqefad Fi |

3. USY 9K g R I 9@ SUT— ST 99HT T8 ATIEEAT F ISl Ff AT Fw % forw
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Fog e &= #1 g mifRafed @3t e @=1 F w7 & iy B s
ax N
#. AT AR Fq mﬁ ?ﬁw ¥ siqdia 2:?;: -
. e qd 4. a M 91T Ty '
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N
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3 4 5 6 7 8
& qg 92 fY Hamr
T Fo, 283 | 2650.96 | 1920.97 | 729.99 TR AT 1 AT
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2650.96 | 1920.97 729.99

M ST @ = e iRy 436 s &= % 0 #F Nt Ay s
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3520.90
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aferor: fase ama it ey
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15

133

3002.16

245.16

573.23

& AT AT T H AT

gfsre: sfremes Fir @wr

I d1% ITH F far

aferr: aeaTad I f iy

IAT ATEH AT AT

16

266

1026.02

625.18

519.01

@ = A

ufer| o Harerqe i T

ITT uT Fr fimr

g SfremeF

17

295

12848.04

3557.55

9290.49

& T I A AT

gfsry: ueeres i Far

I FAGIEYT ATH AT THFAT

Frerr: FrgT AT T AT

18

291

2854.80

891.20

1963.60

& AT UTH T HAT

gfsrm: Toremes fi Far

I AT ITH T HAT

aferr: e & iy

19

341

6402.84

5143.14

1259.70

@ AL UTH AT

gfsry: uereres i Jar

ST AT ITH T T

ZferT: uererTE Fit Fur

20

412

2032.06

772.56

1259.50

& TS 7 FET
IR R

T2 FigT ¥ T i
it

L FEL ATH T HHT

afere: e it T

afero: rears e & Har

21

TYATT

55

924.82

501.96

422.86

& TEE T 9 iy AT

gfery; srawaer a9 ¥ Fwr

I FHILEIE ITH it H9T

aferor: e are Fir T

22

S LEG)

261

12909.87

10228.69

2681.18

@ STt 919 6T HHT

gfsrm: e fi fimr

IL; ATAHTT ITH T FHAT

Zferor: ueren<E f1 Far

42000.61

21965.44

17969.57




[T I—&ve 3(ii) ]

247

AR <hl TSI ¢ THIYNT

15

TR ST &= %6t e miiRafadt @3t sie &= F w7 § Nifvg o s

CERD]
THF | A ”.H i
. LECSIE
" g | gie| g | wawn T o
. Rrar g | "hnfoeE | s arEr
a a FFRTY)
LURCRER I
T
& FaT AT A T
23 m 311 1206.49 | 618.75 587.74 ﬁ%ﬂw
Zferor:: vere g\ f7 Fr
@ A Sie ATt g S T
) qfre: e S st ar i wfar
24 mﬁ 467 | 2480.85 | 97259 | 1508.26 | 3= weramTH H HAT
FFEroT: FEwTad | ST STHHa I I i
e
T Ferre T oA oA
25 m 77 469.16 246.26 222.9 ?fagﬁﬁﬁ:jr
Fferor: FaT gr| & =T
q&: WA qTH S H T
, o, frereft e 1 e
26 mﬁ 576 |2428.81 | 903.67 | 1525.14 | we: weramesn 1 ey
FrRT: TS A AT are i
e
T ST e T
27 TR 635 | 2607.04 | 1027.03 1580.01 :ﬂwmﬁjﬁz—rﬁmﬁw
FfarT: foresTe e €7 =
) & AT S ATt T A €T
28 T 1216 | 4194.12 | 823.96 3370.16 W:W@TW&TW%W
T IAL: UAATCH T AT
feror: arardt are S dar
T4 gedTaqT ITH & AT
29 mﬁ 1454 | 4094.47 | 1313.13 2781.34 :ﬂ;ﬁg’qﬁw
Fteror: v I it
& 3T a1 A AT
30 mﬁ 362 | 1197.32 | 280.38 | 916.94 f;?r;r;jﬁjm
FrEroT; et ITH A HAT
31 Tqar 937 | 9277.54 | 7081.08 | 2196.46 | q&: fHrama¥ i< W= s ITH A AT




16

THE GAZETTE OF INDIA : EXTRAORDINARY

248

[PART II—SEC. 3(ii)]

gfsr: werer<s i Jar

I TACH i< TurmerraT Iy i
i

Zferor: uerenTE F faT

32

440

1487.74

407.11

1080.63

T4 qoTs v e arw i i

gfsr: werer<s i Jar

I TAATCH U (HreeT amd $7
=T

Zferor: uersmTE F faT

33

877

4250.46

888.16

3362.30

w&: fearadt ue e g £ Har

wterw: feigareTr I i S

I faemady ue g g Fv fiar

aferor: ferrener a9 $ Har

34

785

6281.16

3626.21

2654.95

T@: GTHT Ud F9aTeT qT8 #if JaT

gfsr: werer<s i Jar

I FAGIE UF Fog ST qTH T
Gk

FTRAOT: FRETST UA USSR it HAT

35

87

787.36

365.96

421.40

T AT AT AT AT

wtere: fegarer I i S

I A AT AT

afer: ueens f¥ =T

36

522

1870.64

426.02

1444 .62

& AT TH i HAT

TS TSRS 9T AT

ST A ATH AT T

zteror: RisgareT arw it =

37

778

4897.64

1510.67

3386.97

T@: TSET U FATIE U1 6 HAT

gfer: e I Y fiar

ST AT UF TSI TTH T HHAT

FFErOT: R T ATH T =T

38

153

1833.82

1225.20

608.62

o T ITH KT & T

gfera: ueemes F fiar

IFL; AT I Y Hir

Zferor: Tt T\ f¥ AT

49364.62

21716.18

27648.44




249

[9rT I-808 3(ii) ] A <pl TSTUA « SAHERIT

& FaeqTi & a1 aTRRafad G S % Sireft weT Sy wr Al

| Proposed Eco-Sensitive Zone Boundary Map of WildAss Sanctuaryl MapRo- 3% Dot 16 B30T

WAS1
BHANERA
DHANER,
T CTHARAD S
Legend
A  ESZ Co-ordinates
®  Sanctuary Co-Ordinates
I:I District Boundary a
il  LAKHANH
I:I Taluka Boundary 3
Vill: B d.
| Village Boundary '~ Y
l:l Proposed Eco- Sensitive Zone DEODAR
- Wild Ass Sanctuary T C

BHABHAR
RUNN OF KACHCHH G

KANKREJ

Kachchh

/BHACHAU

SANTALPUR
. WAE3

/ SAMI ‘ ‘Patan

SANKHESWAR
WAES- i

N,

BHACHAU
X

B

'y

w;xsj_‘i 5 "4
b s

(SANDHIDHAM

| DHRANGADHRA

Jointly Prepared By :

: Forest Department, Gujarat State
Data Source : &
Indian Remote Sensing Satellite Data.
Settlement Commissionerate & Land Records, GoG.

Forest Department, Gujarat State . Institute for and ;.
h Depariment of Science & Technology

Note : Map to be verified at field level o elance s




250

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

ey - |

H&T AGEATHI & AL ST 9ria< F arey TRt €y siier F Sireft 7847 sraameg &7 i ITaRr
LICILES

TOTICE TONZICE TOITIVE T0°2Z0E TOLTHE TIZNE TOINE TOUZAE TOUTICE 0SZWE TOSTHE  TIZICE TITICETMZIE TIITIE TIZZIWE TIRTNE TURICE TCINE TIMZIE TIMTIE T15230E
IlllllllII‘=Illllllll‘l‘l1ll“ll‘l‘l=llllilllll
— — — : : :

%:]1 { | # } | Proposed Eco-Sensitive Z?m‘e Map of Wlld Ass Sanctuary F°'°"F*""r‘h:‘tc:“¥ -;
¢{Legend | ‘ v ' v _
;: 4 ESZ Boundary Top Point ‘§
5_ ¢ ESZ Co-ordinates I :%
%' . Sanctuary Co-ordinates 1 A _E
: | ——— Railway = . -:§
2: National Highway [ ;‘4- z
e State Highway | | : '

"1 Major District Road 0

i —— Other District Road T

§: 10km Buffer from Proposed ESZ By | 7

g_ — 7km Buffer from Proposed ESZ | i |

%- | Village Boundary ;

_:' River/Waterbody S

g- :I Eco Sensitive Zone TT1

] Forest Area ' i
g

- Sanctuary Area

24290

é' Agriculrural Land

1 B scttement ‘
g_ Wastelands it

%— Water bodies

2345TN

28400N

23°350N

23300N

23°250N

23°200N

T
BMZIN WITIN 222N 2N 2FFIN AFITIN 2WAZIN  PATION 2SN 2ETION

F
" £
z ]
2= -
] z
z &
£
H z
z H
& =
z Y
27 [No_Toirection s
40 WASB to £SZB on North 2
2 | [__[WASB 10 £578 on North East [ =
& [WASB o EszB on Fast X | =
& | [F__was8 to £5z8 on Easc south Data Source : C =
. NASB to £578 on South B Indian Remote Sensing Satellite Data. L e |2
z Setllement Commissionerate & Land Records, GoG. | M
g b e O L WVild Ase Sanch - Bnaskaracnarya Institute for Space Applications and Geo-informatics, | &
2] A58 0 E578 on West o s Sanctuary il or Spuce. Appicaions & 5
& Note : Map b be verified a e leve &y ey mobgy, z
] ASB to £5ZB on West North o lof P Govt of Gujarat :
T e iy 2
T T T T T T T T T 5
JMZWE | TOITICE | T0°2230°E | TO2TI0E | TG0 | TOITIE | T4 | TOATI0E | CSZIE | FOSTICE | TI2SOE | TITIOE | TIZE | T1ITE | T12Z0E | 712PA0E | 11290 | TIIII0E | 1230 | TI4ISUE | T170E



[T I—&ve 3(ii) ]

251

A <pl TSTUA « SAHERIT

qrifRerfadt Ga<t ST F STel TET AHATCOF T STy AT

Crat copy
Proposed Eco-Sensitive Zone Map of Wild Ass Sanctuary forefestuse only

Legend
10km_PolygonToLine1
7km_PolygonTolLine

Eco Sensitive Zone

[:] Sanctuary Area

Data Source :
Indian Remote Sensing Satellite Data. Jan-2016
Setfiement Commissionerate & Land Records, GoG
Wild Ass Sanctuary
Note : Map to be verified at field level

150 :
CMMI Loval-5

Bhaskaracharya Institute for Space Applications and Geo-informatics,
Department of Science & Technology
Gowt of Gujarat




252

20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
Sqrag-li|
IO : ST} 8T SHATOT F AL IATAC F &I AqEAT
T faget we faget &

#.9. qgaT™ wE/fRarg FeTe (oAU WTEY) | A} (FITHTY WTeY)
1 1 I 24° 39' 37.481" 3 71° 20' 52.965" T
2 2 EASES 24° 37'4.441"3 71°21'45.703" 1
3 3 I 24° 30' 44.105" 3 71°21' 54.623" 1
4 4 I 24° 29' 22.903" T 71°21' 38.035" 1
5 5 I 24° 28' 31.000" 3 71°22'6.832" 4
6 6 I 24° 26' 33.302" T 7120'55.714" 7
7 7 I 24° 26' 22.907" 3 71° 20' 57.020" T
8 8 I 24° 24' 21.776" 3 71°21'22.672" 7
9 9 I 24° 24' 17.177"3 71°23'48.616"
10 10 I 24° 23' 44.480" 3 71° 23' 24.825" 1
11 11 I 24° 18' 59.852" 3 71° 20' 55.680" T
12 12 I 24° 9'45,572"3 71°17' 24.026" 1
13 13 I 24° 6'3.996" 3 71°19' 37.341" 71
14 14 I 24° 5' 15,950" 3 71°19' 27.366" T
15 15 AL 24° 4'30.374" 3 71°19' 12.155" 1
16 16 I 24°3'19.437"3 71°18'34.516" 1
17 17 AL 24° 2'36.422" 3 71° 19' 47.559" 1
18 18 AL 24° (' 53.854" 3 71°19' 14.415" 7
19 19 AL 24°0'14.107"3 71° 20' 52.654" T
20 20 AL 23° 59' 2.563" 3 71°19' 16.104" 1
21 21 I 23° 56' 54.913" 3 71° 18' 23.809" 1
22 22 AL 23° 55' 29.409" I 71°19' 16.578" 1
23 23 I 23° 54' 52.593" 3 71°17'27.397" 1
24 24 I 23° 54' 16.921" T 71° 16' 36.726" T
25 25 I 23° 53'51.722" 3 71° 14' 2.286" 4
26 26 I 23° 51' 15.180" 3 71° 11' 15.745" 1
27 27 I 23° 46'2.042" 3 71° 11' 45.309" 1
28 28 I 23° 45' 26.308" I 71° 15' 14,990" T
29 29 I 23° 42' 39.320" T 71°21'4.613"
30 30 IT- 23° 37' 14.469" 3 71°23'29.653" 1
31 31 I 23°32'1.988"3 71° 35'54.731" 1
32 32 = 23° 18'27.378" 3 71°44' 1.705" ¢
33 33 kCl 23°9'55.301"3 71°43' 27.171" 7
34 34 Freo-qa 23° 5'37.065" 3 71°49'42.271" 1
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35 35 FrEo-0a 23°4'59.488" 3 71°39'50.744" 7
36 36 afaror 23°6'35.196" 3 71° 26' 53.595"
37 37 afaror 23° 5'37.457"3 71°14' 7.725" g
38 38 afaror 23° 9' 28.279" 71° 4'8.686" T

39 39 Freror-afam 23°5'46.287" 3 70° 49' 54.588" T
40 40 Fferor-afam 23° 8' 24.680" 3 70° 45' 41.084" 1
41 41 Fferor-afam 23°4'48.878"3 70° 39' 10.479" 1
42 42 Fferor-afam 22°59'19.813"3 70° 33'24.723"
43 43 Fferor-afam 22° 55'46.010" 3 70° 31' 51.090" T
44 44 Fferor-afam 22° 57'47.878" 3 70° 26' 46.978" T
45 45 Fferor-afam 23°13'10.787"3 70° 42' 41.539" 1
46 46 Freror-afem 23°11'19.957" 3 70° 38'51.445"
47 47 Fferor-afam 23° 12'46.039" 3 70° 25' 37.391" 1
48 48 Fteror-aterT 23°13'23.615"3 70°12'30.377" 1
49 49 Fferor-afam 23°20'1.710"3 70°24' 17.410"
50 50 Fteror-aterw 23°16'3.045" 3 70° 35'4.547" 1
51 51 Fferor-afam 23°17'2.436" 3 70° 42' 59.522" 1
52 52 afsre 23°24'58.378" 3 70° 46' 33.538" T
53 53 afem 23°22'3.664" 3 70° 58' 38.919" 1
54 54 afsre 23°29'50.373" 3 70° 58' 57.379"
55 55 afem 23° 34' 47.842" T 70° 53' 22.915"
56 56 afsre 23° 39'48.227" 3 70° 46' 41.799" 1
57 57 ERiS L 23°45'19.916" 3 70° 47' 58.266" T
58 58 ERiS L 23° 52'24.691" 3 70° 51' 37.259" 1
59 59 ERiS L 23° 44' 13.150" 3 70° 54' 25.355"
60 60 ITe-afEe 23°40'41.382" 3 71°0'48.758" ¢
61 61 ERRSI-L 23°42'41.215"3 71°3'37.690"
62 62 Ie-afEe 23°48'17.701" 3 71°2'13.054" 4
63 63 ERiS L 23°54'10.212" 3 71°5'49.523"q
64 64 I 23° 56' 9.005" 3 71° 13' 12.859" 1
65 65 I 24°0' 14.367"3 71°17' 33.891" 71
66 66 I 24° 12' 42.599" 3 71° 11' 18.286" 1
67 67 I 24° 16' 29.871" 3 71°8'3.316" 7

68 68 EXkd 24° 14' 44.670" 3 71° 12'29.498" 1
69 69 I 24° 26'40.519" T 71°19'8.571"q
70 70 EXkd 24° 31'3.576"3 71°20'36.912" 1
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reeft & ; qTiRFRafEr g3t st ¥ srerier T9iax ¥ g&F sae™
e gt A1 o et (390) (owee | 2eria (o) (o
#.9. LESIE] i F S/ q1%y) q1%9)
1 1 ERAS 23° 57'30.561" 3 71° 18' 16.789" 1
2 2 I 23° 56' 12.588" 3 71°20' 16.879" 1
3 3 I 23° 45' 52.148" 3 71° 14' 55.535" 1
4 4 IT- 23° 40' 23.515" 3 71°21'31.208" 1
5 5 IT- 23° 39' 52.938" T 71° 24' 23.427" 7
6 6 ERAS 23° 35' 58.685" T 71° 28' 45.480" 1
7 7 ECl 23° 31' 54.160" T 71°36'10.172" 1
8 8 EEl 23° 26' 11.060" 3 71° 37 43.985" 1
9 9 EEl 23°22'6.385" 3 71° 42' 28.992" 1
10 10 ECl 23° 19'4.519"3 71° 45' 26.240" 1
11 11 Zferor-gd 23° 12' 29.447" 3 71° 43' 58.699" 1
12 12 aferorqd 23° 5'36.216" 3 71° 37' 12.407" 1
13 13 aferorqd 23° 3'31.386" 3 71° 31' 55.827"
14 14 aferor 23° 6'29.887" 3 71°28'21.943"
15 15 aferor 23°5'29.792"3 71° 24' 26.610" T
16 16 aferor 23° 4'33.070" 3 71°13'17.648" 1
17 17 aferor 23° 5'47.450" 3 71° 4'29.763" 1
18 18 aferor-afimy 23°7'5.768"3 70° 55' 36.277"
19 19 aferor-afimy 23° 6' 13.440" 3 70° 48' 0.396" ¢
IqTEE-1IV
ST 8T AT, O F TR 3 s & amw i =t v shidigg fig
#.°6 | AMFAW | qA/aTgH IEEL Ferier (3) (o 29 (7) (oA
RIS 9Teq)
1 G T T 23°33' 39.839" 3 71° 6' 25.805" ¢
2 T FATALL qTed 23°45' 8.115" 3 71°14' 8.084" 1
3 FIET GE qTed 23°33' 8.075" 3 71°29' 59.206" 7
4 AT GEil qTed 23°31'38.412" 3 71°35'40.241" 7
5 AT Tt e 23°31'2.984" 3 71°34' 15.877" 7
6 | feafmeArS LT T 2°39'21.992" 3 71°24'3.010" T
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7 SRR FATALL qTed 23°41' 52,090" 3 71°18' 57.202" ¢
8 EIEL] FHATATT qTed 23°56' 34.033" 3 71°20' 4.842"

9 TR THT e 23°35'42.144" 3 71°27'6.004" ¢
10 EEE IR LIER et 23°9' 13.379" 3 70° 55'20.750" T
11 AT LIERI et 23°9'6.086" 3 70°59' 13.230" T
12 FATCAT LIER et 23°7'11.312"3 70°48' 14.325" 7
13 raett HerT et 23°6' 15.665" 3 70°52'4.312" 7

14 STStaTE AR T 23°8' 19.537" 3 71°7 41.756" ¢

15 gre AR HITET 23°9'6.432"3 71°9'6.287"

16 LSS AT et 23° 8'30.630" 3 71°17'31.848" 1
17 EILES ER I et 23° 9'19.259" 3 71°12'33.081" 7
18 et I et 23°7' 31.958" 3 71°12' 27.365" 7
19 AATAATE ERELE et 23°7' 12.769" 3 71°15'37.834" ¢
20 HATE AR T 23°9'20.799" 3 71°7'4.260" 7

21 IREDS AT et 23°8'17.257"3 71°6'2.520" 7

22 AT AT AT et 23°9'6.914"3 71°3'51.706" ¢
23 ST RTET IR 23°6' 42.579" 3 71°28' 14.524"
24 FIITAT TTEAT IR 23°9'22.878"3 71°19' 33.601" 7
25 T RTET BT 23°8'9.994" 3 71°22' 55.670" T
26 EEEIn] ERTET BT 23° 5'36.492"3 71°31'53.923" 1
27 ATt ERTET BT 23° 6'46.886" 3 71°25'19.550" T
28 IGREREES ERTET BT 23° 8'19.585" 3 71°23' 49.880" T
29 AT T RTET LRI 23°7'38.211"3 71°36' 12.736" ¢
30 T RTET IR 23°6' 16.591" 3 71°33'55.418"
31 AT ZEET BT 23°24'7.525"3 71°37' 48.441" 7
32 ferreaT AT LSGADRES 23°16'19.710" 3 71°42'20.115" ¢
33 Mg TEaT LSRR 23°13' 50.521" 3 71°41'40.418"
34 | TSI TEET LSRR 23°23' 16.957" 3 71° 36' 2.370" ¢
35 IELELRS TEaT LSRR 23°27' 54.618" 3 71°34' 0.607"

36 T TEaT LSRR 23°28' 45.536" 3 71°37' 8.434" 4

37 IENELS ZEET BT 23°21'11.922" 3 71°39' 13.053" 7
38 TETST ZEET BT 23°19' 35.085" 3 71°42' 41.410" 7
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 1st October, 2018

S.0. 5138(E).—WHEREAS, a draft notification was published in the Gazette of India,
Extraordinary vide, notification of the Government of the India in the Ministry of Environment, Forest
and Climate Change, number S.0.262(E), dated the 16" January, 2018, inviting objections and
suggestions from all persons likely to be affected thereby within the period of sixty days from date
on which copies of the Gazette containing the said notification were made available to the public;

AND WHEREAS, copies of the Gazette containing the said notification were made available
to the public on the 16" January, 2018;

AND WHEREAS, no objections and suggestions were received from the public and
stakeholders in response to the draft notification;

AND WHEREAS, the Wild Ass Sanctuary is spread over an area of 4953.712 square
kilometer and located in parts of Kachchh, Morbi, Surendranagar and Patan districts in the State of
Guijarat;

AND WHEREAS, the flora and fauna represent rich biological significance of this Sanctuary;
the Wild Ass Sanctuary is habitat of Indian Wild Ass/Gurkhar (Equus hemionus khur), Black
buck/kariyar (Antilope cervicarpa), Chinkara (Gazella bennettii), Striped Hyena (Hyaena hyaena),
Wolf (Canis lupus), Desert Fox (Vulpus vulpus pusilla), Jackal (Canis aureus), Indian marbled toad
(Duttaphrynus), stomaticus), Kutchi prawn/Jhinga (Metapenaeus kutchensis) etc; the Birds in the
Wild Ass Sanctuary are Macqueen’s bustard (Chalmydotis macqueenii), White-rumped vulture
(Gyps bengalensis). desert courser Caspian tern (Hydroprogne caspia), Sarus crane (Grus
antigone), Common Crane (Grus grus), Demoiselle crane (Grus virgo), Osprey (Pandion haliaetus),
Greater Flamingo (Phoenicopterus roseus), Lesser Flamingo (Phoenicopterus minor) etc, while
Spiney tailed lizard (Uromastrix hardwikii), Desert monitor (Veranus griseus), Indian flapshell turtle
Lissemys punctata), Rock agama (Agama spp.), Fan-throated lizard (Sitana ponticeriana), Saw
scaled viper (Echis carinatus) etc. are the important species of butterfly, insects, reptiles in the Wild
Ass Sanctuary; the flora species available in the Sanctuary are Morad (Sueda fruticosa), Ud-morad
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(Sueda nudiflora), Lana (Sueda maritima), Dolri (Aeluropus lagopoides),Tal baval (Acacia
farnesiana), Theg (Cyperus bulbosus), Jhenjvo (Dichanthium annulatum), Bethu lapdu (Aristida
spp.), Gorad (Acacia senegal), Desi baval (Acacia nilotica), Pilu (Salvadora persica, S. oleoids),
Limbdo (Azadirachta indica), Kerdo (Capparis deciduas), Gundee (Cordia gharaf) etc;

AND WHEREAS, Dolri (Aeluropus lagopoides), Morad (Sueda fruticosa), Parasi (Tamarix
troupii, Indian Wild Ass (Equus hemionus khur), Sarus crane (Grus antigone) are the important
Endangered flora and fauna of the Sanctuary, while Lesser Flamingo (Phoenicopterus minor) and
Wolf (Canis lupus) are the threatened species; Uud morad (Sueda nudiflora), Bethi morad (Sueda
fruticosa), Dolri (Aluropus lagopoides), Parasi (Tamarix troupii), Indian Wild Ass (Equus hemionus
khur), Kutchi prawn (Metapenaeus kutchensis) are the endemic species of Wild Ass Sanctuary;

AND WHEREAS, the Sanctuary is the last refuge of the endangered Indian Wild Ass (Equus
hemionus khur), which is a sub-species of Asiatic Wild Ass (Equus hemionus) and once it was
distributed well across the north-west of India and West Pakistan; They existed as far north as
Jaisalmer and Bikaner in Rajasthan and Sind and Beluchistan in Pakistan; now, the equin species
have been locally extinct from all its earlier habitats and the Wild Ass Sanctuary has become their
last home where their population is thriving under the conservation efforts made by the government;
the Indian Wild Ass is representing the Little Rann of Kuchchh landscape and acting as a flagship
species giving protection umbrella to the rest of the species of the landscape; Hyena and Indian
Grey Wolf are the large carnivores of the Sanctuary; Desert Fox, Indian Fox and Desert Cat are
among the important lesser carnivore species which are under continuous threat from the
increasing human activities; the last home of Indian Wild Ass is also a proposed World Heritage site
and comes under Kutch Biosphere Reserve, therefore, it is the urgent need to conserve the Indian
Wild Ass to protect the unique and dynamic landscape and all other threatened wildlife of this
region;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and
boundaries of which is specified in paragraph 1 of this notification, around the protected area of Wild
Ass Sanctuary, as Eco-sensitive Zone from ecological, environmental and biodiversity point of view
and to prohibit industries or class of industries and their operations and processes in the said Eco-
Sensitive Zone;

NOW THEREFORE, in exercise of the power conferred by sub section(1) and clauses (v) and (xiv)
of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of
1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby notifies an area with an extent from zero to 1.2 kilometers around the
boundary of the Wild Ass Sanctuary in the State of Gujarat as Wild Ass Sanctuary Eco-sensitive
Zone (herein after referred to as the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and Boundaries of Eco-Sensitive Zone. -

(1) The extent of Eco-Sensitive Zone range from zero to 1.2 kilometers consisting of an area of
638. 83 square kilometer from the boundary of the Sanctuary in the parts of Kachchh,
Morbi, Surendranagar and Patan districts in the State of Gujarat.

(2) The boundary description of the Eco-Sensitive Zone is appended as Annexure I.

(3) The map of Wild Ass Sanctuary and Eco-Sensitive Zone along with location, land use and
latitudes and longitudes are appended as Annexure-ll A, Annexure-ll B and Annexure-Il C.

(4) The geo-coordinates showing prominent points of the boundaries of Protected Area and
Eco-Sensitive Zone are appended to this notification as Annexure Ill.

(5) The list of villages falling in the in Eco-Sensitive Zone area in given at Annexure IV.
2. Zonal Master Plan for Eco-Sensitive Zone. -

i. The State Government shall, for the purpose of the Eco-Sensitive Zone prepare, a Zonal
Master Plan, within a period of two years from the date of publication of this notification in the
Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification for approval of the Competent authority of State.
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ii. The Zonal Master Plan for the Eco-Sensitive Zone of Wild Ass Sanctuary shall be prepared by
the State Government in such manner as is specified in this notification and also in
consonance with the relevant Central and State laws and the guidelines issued by the Central
Government, if any.

ii. The Zonal Master Plan shall be prepared in consultation with the following State Departments,

for integrating the ecological and environmental considerations into the said Plan, namely: -
(a) Environment;

b) Forest and Wildlife;

c) Agriculture;

d) Revenue;

e) Urban Development;

f) Tourism;

g) Rural Development;

h) Irrigation and Flood Control;

i)

i) Panchayati Raj;

k) Public Works Department.

Municipal;

(
(
(
(
(
(
(
(
(
(

iv. The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan
shall factor in improvement of all infrastructure and activities to be more efficient and eco-
friendly.

v. The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing
water bodies, management of catchment areas, watershed management, groundwater
management, soil and moisture conservation, needs of local community and such other
aspects of the ecology and environment that need attention.

vi. The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as,
parks and like places, horticultural areas, orchards, lakes and other water bodies with
supporting maps and the Plan shall be supported by Maps giving details of existing and
proposed land use features.

vii. The Zonal Master Plan shall regulate development in Eco-Sensitive Zone and adhere to
prohibited and regulated activities listed in the Table in paragraph 4 and also ensure and
promote eco-friendly development for livelihood security of local communities.

viii. The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

ix. The Zonal Master Plan shall regulate development in Eco-Sensitive Zone so as to ensure eco-
friendly development for livelihood security of local communities.

X.  The Zonal Master Plan so approved shall be the reference document for the Monitoring
Committee for carrying out its functions of monitoring in accordance with the provisions of this
notification.

3. Measures to be taken by State Government - The State Government shall take the following
measures for giving effect to the provisions of this notification, namely: -

(1) Land use. -

(a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-Sensitive Zone of shall not be used or converted into areas
for commercial or residential complex or industrial activities;
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(b) Provided that the conversion of agricultural and other lands, for the purpose other than that
specified at part (a), within the Eco-Sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the competent
authority under Regional Town Planning Act and other rules and regulations of Central/State
Government as applicable and vide provisions of this Notification, to meet the residential
needs of the local residents such as:

(i) widening and strengthening of existing roads and construction of new roads;

(i) construction and renovation of infrastructure and civic amenities;

(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and

(v) promoted activities and given under paragraph 4.

(c) Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional
Town Planning Act and other rules and regulations of State Government and without
compliance of the provisions of article 244 of the Constitution or the law for the time being in
force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006 (2 of 2007);

(d) Provided also that any error appearing in the land records within the Eco-Sensitive Zone
shall be corrected by the State Government, after obtaining the views of Monitoring
Committee, once in each case and the correction of said error shall be intimated to the
Central Government in the Ministry of Environment, Forest and Climate Change;

(e) Provided also that the above correction of error shall not include change of land use in any
case except as provided under this sub-paragraph;

(f) Efforts shall be made to reforest the unused or unproductive agricultural areas with
afforestation and habitat restoration activities.

(2) Natural water bodies. -The catchment areas of all natural springs shall be identified and plans
for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the
guidelines shall be drawn up by the State Government in such a manner as to prohibit
development activities at or near these areas which are detrimental to such areas.

(3) Tourism/ Eco-tourism

(a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be as per the Tourism Master Plan for the Eco-Sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in
consultation with State Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of eco-tourism shall be regulated as under, namely: -

(i) no new construction of hotels and resorts shall be permitted within one kilometer
from the boundary of the Wild Ass Sanctuary or upto the extent of the Eco Sensitive
Zone, whichever is nearer; Provided that, beyond the distance of one kilometer from
the boundary of the Wild Ass Sanctuary till the extent of the Eco-Sensitive Zone, the
establishment of new hotels and resorts shall be permitted only in pre-defined and
designated areas for eco-tourism facilities as per Tourism Master Plan.

(i) all new tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be in accordance with the guidelines issued by the Central
Government in the Ministry of Environment, Forest and Climate Change and the eco-
tourism guidelines issued by National Tiger Conservation Authority (as amended
from time to time) with emphasis on eco-tourism;
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(iii) till the Zonal Master Plan is approved, development for tourism and expansion of
existing tourism activities shall be permitted by the concerned regulatory authorities
based on the actual site specific scrutiny and recommendation of the Monitoring
Committee and no new hotel /resort or commercial establishment construction is
permitted within Eco-Sensitive Zone area.

(4) Natural heritage. - All sites of valuable natural heritage in the Eco-Sensitive Zone, such as the
gene pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points,
walks, rides, cliffs, etc. shall be identified and a heritage conservation plan shall be drawn up for
their preservation and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites. - Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone
and heritage conservation plan for their conservation shall be prepared as part Zonal Master
Plan.

(6) Noise pollution. - Prevention and Control of noise pollution in the Eco-Sensitive Zone shall be
carried out in accordance with Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment (Protection) Act, 1986 and amendments thereto.

(7) Air pollution. - Prevention and control of air pollution in the Eco-Sensitive Zone shall be carried
out in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981
(14 of 1981) and rules made thereunder and amendments thereto.

(8) Discharge of effluents. - Discharge of treated effluent in Eco-Sensitive Zone shall be in
accordance with the provisions of the General Standards for Discharge of Environmental
Pollutants covered under the Environmental (Protection) Act, 1986 and rules made thereunder
or standards stipulated by State Government whichever is more stringent.

(9) Solid wastes. - Disposal and management of solid wastes shall be as under: -

(a) the solid waste disposal and management in the Eco-Sensitive Zone shall be carried out in
accordance with the Solid Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forest and Climate Change vide notification number
S.0. 1357 (E), dated the 8" April, 2016; the inorganic material may be disposed in an
environmental acceptable manner at site identified outside the Eco-Sensitive Zone.

(b) Safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within Eco-
Sensitive Zone.

(10) Bio-medical waste. — Bio medical waste management shall be as under:

(a) The bio-medical waste disposal in the Eco-Sensitive Zone shall be carried out in accordance
with the Bio-Medical Waste Management Rules, 2016 published by the Government of India
in the Ministry of Environment, Forest and Climate Change vide Notification number GSR 343
(E), dated the 28" March, 2016.

(b) Safe and Environmentally Sound Management (ESM) of Bio-medical wastes in conformity
with the existing rules and regulations using identified technologies may be allowed within
Eco-Sensitive Zone.

(11) Plastic waste management. - The plastic waste management in the Eco-Sensitive Zone shall
be carried out as per the provisions of the Plastic Waste Management Rules, 2016, published
by the Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 340(E), dated the 18" March, 2016, as amended from time to time.

(12) Construction and demolition waste management. - The construction and demolition waste
management in the Eco-Sensitive Zone shall be carried out as per the provisions of the
Construction and Demolition Waste Management Rules, 2016, published by the Government
of India in the Ministry of Environment, Forest and Climate Change vide notification number
G.S.R. 317(E), dated the 29" March, 2016, as amended from time to time.
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(13)

(14)

(15)

(16)

(17)

4,

E-waste. - The E- Waste Management in the Eco-Sensitive Zone shall be carried out as per
the provisions of the E-Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forest and Climate Change, as amended from time to
time.

Vehicular traffic. — The vehicular movement of traffic shall be regulated in a habitat friendly
manner and specific provisions in this regard shall be incorporated in the Zonal Master Plan
and till such time as the Zonal Master plan is prepared and approved by the Competent
Authority in the State Government, the Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and the rules and regulations made thereunder.

Vehicular pollution. - Prevention and control of vehicular pollution shall be carried out in
accordance with applicable laws and efforts shall be made for use of cleaner fuel for example
CNG, LPG, etc.

Industrial units. —

(i) On or after the publication of this notification in the Official Gazette, no new polluting
industries shall be permitted to be set up within the Eco-sensitive Zone.

(ii) Only non-polluting industries shall be permitted within Eco-Sensitive Zone as per
classification of industries in the guidelines issued by the Central Pollution Control Board in
February 2016, unless otherwise specified in this notification. In addition, non-polluting
cottage industries shall be promoted.

Protection of hill slopes. — The protection of hill slopes shall be as under:-

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be
permitted;

(b) no construction on existing steep hill slopes or slopes with a high degree of erosion shall
be permitted.

List of activities prohibited or to be regulated within the Eco-Sensitive Zone. -

All activities in the Eco-sensitive Zone shall be governed by the provisions of the Environment
(Protection) Act, 1986 (29 of 1986) and the rules made there under including the Coastal Regulation
Zone (CRZ), 2011 and the Environmental Impact Assessment (EIA) Notification, 2006 and other
applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act,
1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto
and be regulated in the manner specified in the Table below, namely:-

TABLE
S No Activity Remarks
(1 (2 (3)
A. Prohibited Activities
1. Commercial Mining. (a) All new existing and mining (minor and major

minerals), stone quarrying and crushing units shall be
prohibited with immediate effect except for meeting the
domestic needs of bona fide local residents including
digging of earth for construction or repair of houses and for
manufacture of country tiles or bricks for housing for
personal consumption.

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme Court
dated the 4" August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202 of
1995 and dated the 21°" April, 2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C) No.435 of 2012.
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Setting of industries causing

(a) No new industries and expansion of existing polluting

pollution (Water, Air, Soil, | industries in the Eco-sensitive Zone shall be permitted.

Noise, etc.). (b) Only non-polluting industries shall be permitted within
Eco-sensitive Zone as per classification of industries in the
guidelines issued by the Central Pollution Control Board in
February 2016, unless otherwise specified in this
notification.

Establishment of  major | Prohibited (except as otherwise provided) as per

hydroelectric project. applicable laws.

Use or production or | Prohibited (except as otherwise provided) as per

processing of any hazardous | applicable laws.

substances.

Discharge  of  untreated | Prohibited (except as otherwise provided) as per

effluents in natural water | applicable laws.

bodies or land area.

Setting of new saw mills.

No new or expansion of existing saw mills shall be
permitted within the Eco-sensitive Zone.

Setting up of brick kilns.

Prohibited (except as otherwise provided)
applicable laws.

as per

Regulated Activities

Commercial establishment of
hotels and resorts.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the Protected Area
or upto the extent of Eco-sensitive Zone, whichever is
nearer, except for small temporary structures for eco-
tourism activities.

Beyond one kilometer from the boundary of the Protected
Area or upto the extent of Eco-sensitive Zone, whichever
is nearer, all new tourist activities or expansion of existing
activities shall be in conformity with the Tourism Master
Plan and guidelines as applicable.

Construction activities.

(a) No new commercial construction of any kind shall
be permitted within one kilometer from the boundary of the
Protected Area or upto extent of the Eco-Sensitive Zone
whichever is nearer:

Provided that, local people shall be permitted to undertake
construction in their land for their use including the
activities listed in sub paragraph (1) of paragraph 3 as per
building byelaws to meet the residential needs of the local
residents :

(i) Widening and strengthening of existing roads and
construction of new roads;

(i) Construction and renovation of infrastructure and
civic amenities;

(iii) Small scale industries not causing pollution termed
as per Classification done by Central Pollution Control
Board of February 2016;

(iv) Cottage industries including village industries;
convenience stores and local amenities supporting eco-
tourism including homestays; and

(v) Promoted activities listed in this Notification.

(b) Provided further that the construction activity
related to small scale industries not causing pollution shall
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be regulated and kept at the minimum, with the prior
permission from the competent authority as per applicable
rules and regulations, if any.

(c) Beyond one kilometer it shall be regulated as per
the Zonal Master Plan.

10. Small scale non polluting | Non polluting industries as per classification of industries

industries. issued by the Central Pollution Control Board in February
2016 and non-hazardous, small-scale and service
industry, agriculture, floriculture, horticulture or agro-based
industry producing products from indigenous materials
from the Eco-sensitive Zone shall be permitted by the
competent authority.

11. Establishment of large-scale | Regulated (except as otherwise provided) as per
commercial livestock and applicable laws.
poultry farms by firms,
companies, etc .

12. Felling of trees. (@) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in
accordance with the provisions of the concerned Central or
State Act and the rules made thereunder.

13. Collection of Forest Produce | Regulated under applicable laws.
or Non-Timber Forest
Produce (NTFP).

14, Erection of electrical and | Regulated under applicable laws (underground cabling
communication towers and | may be promoted).
laying of cables and other
infrastructures.

15. Infrastructure including civic | Shall be done with mitigation measures, as per applicable
amenities. laws, rules and regulations and available guidelines.

16. Widening and strengthening | Shall be done with mitigation measures, as per applicable
of existing roads and | laws, rules and regulations and available guidelines.
construction of new roads.

17. Undertaking other activities | Regulated under applicable laws.
related to tourism like over
flying the Eco-sensitive Zone
area by hot air balloon,
helicopter, drones, Microlites,
etc.

18. Protection of hill slopes and | Regulated under applicable laws.
river banks.

19. Movement of vehicular traffic | Regulated, for commercial purpose, under applicable laws.
at night.

20. Ongoing  agriculture  and | Permitted under applicable laws for use of locals.
horticulture practices by local
communities  along  with
dairies, dairy farming,
aquaculture and fisheries.

21. Discharge of treated waste | The discharge of treated waste water/effluents shall be

water/effluents in  natural

avoided to enter into the water bodies and efforts shall be
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water bodies or land area. made for recycle and reuse of treated waste water, and
the discharge of treated waste water/effluent shall be
regulated as per applicable laws.
22. Commercial extraction of | Regulated under applicable laws.
surface and ground water.
23. Open well, bore well etc, for | Regulated and the activity should be strictly monitored by
agriculture or other usage the appropriate authority.
24, Solid waste management. Regulated under applicable laws.
25. Introduction of exotic | Regulated under applicable laws.
species.
26. Eco-tourism. Regulated under applicable laws.
27. Use of polythene bags. Regulated under applicable laws.
28. Commercial sign boards and | Regulated under applicable laws.
hoardings.
C. Promoted Activities
29. Rain water harvesting. Shall be actively promoted.
30. Organic farming. Shall be actively promoted.
31. Adoption of green technology | Shall be actively promoted.
for all activities.
32. Cottage industries including Shall be actively promoted.
village artisans, etc.
33. Use of renewable energy and | Bio gas, solar light etc. to be actively promoted.
fuels.
34. Agro-forestry. Shall be actively promoted.
35. Plantation of horticulture and | Shall be actively promoted.
herbals.
36. Use of eco-friendly transport. | Shall be actively promoted.
37. Skill development Shall be actively promoted.
38. Restoration of degraded Shall be actively promoted.
land/ forests/ habitat.
39. Environmental awareness Shall be actively promoted.

5. Monitoring Committee .- The Central Government hereby constitutes a Monitoring Committee,

for effective monitoring of the provisions of this Notification under sub-section (3) of section 3 of
the Environment (Protection) Act, 1986 comprising of the following, namely: -

1. Collector of Morbi, Surendranagar, Patan and Kutchh Chairman
A representative of Non-Governmental Organisation working in the
2. field of environment (including heritage conservation) to be Member
nominated by the State Government
3. Regional Officer, Gujarat State Pollution Control Board Member
4 A representative of the Department of Forest and Environment, Member
’ Government of Gujarat
5 One expert in the area of ecology and environment to be nominated Member
’ by the State Government
6. Member State Biodiversity Board Member
7. Deputy Conservator of Forest, Wild Ass Sanctuary Member-

Secretary
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6. Terms of Reference. —

(1) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the
new Committee by the State Government, and subsequently the Monitoring Committee would
be constituted by the State Government.

(2) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(3) The activities that are covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.O. 1533 (E), dated the 14"
September, 2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities
as specified in the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring
Committee based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior
environmental clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of
India in the erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14"
September, 2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities
as specified in the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring
Committee based on the actual site-specific conditions and referred to the concerned
regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy
Commissioner(s) shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned
Departments, representatives from industry associations or concerned stakeholders to assist
in its deliberations depending on the requirements on issue to issue basis.

(7)  The Monitoring Committee shall submit the annual action taken report of its activities as on
the 315 March of every year by the 30" June of that year to the Chief Wildlife Warden in the
State as per proforma given in Annexure V.

(8)  The Central Government in the Ministry of Environment, Forest and Climate Change may
give such directions, as it deems fit, to the Monitoring Committee for effective discharge of
its functions.

7. The Central Government and State Government may specify additional measures, if any, for
giving effect to the provisions of this notification.

8. The provisions of this notification are subject to the orders, if any passed or to be passed by the
Hon’ble Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/45/2017-ESZ]
Dr. SATISH C. GARKOTI, Scientist ‘G’

ANNEXURE- |

BOUNDARY DESCRIPTION FOR ECO-SENSITIVE ZONE OF WILD ASS SANCTUARY
GUJARAT

SCHEDULE 'A’
Boundary Description

The boundary line of the Eco-Sensitive Zone of Wild Ass Sanctuary starts from a point with
coordinates N23° 57' 28.196” E71° 18' 21.684" in the Zazam village. in the border of north Boru
village, border of East Kalana village border of west GRK and border of South it joins the
Varanasari village via N23° 55' 29.409” E71°19' 16.578" then start the GPS coordinates N 23° 45'
22.948” E71°15' 17.438” in the Rajusara Village Santalapura taluka in Patan District in the border of
Par village, border of East Chanasara village, border of west Santalpur village, border of South
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GRK. Then The boundary line of the Eco-Sensitive Zone of Wild Ass Sanctuary starts from
Santalpur District of Atarnes village then the line runs through the Radhanpur taluka of
Bismillaganj village and closed at south east border of Gadsai village, then start the line
Santalpur taluka of GPS coordinates N23°39' 5.411" E71°26' 25.630" of Amarpur village border
of north west Gadsai village , border of east Vahedpura,Ved , Badarganj of Sami Taluka border of
south and border of west Amarpura village sanctuary area. then the boundary line of Eco
sensetive Zone of Wild Ass sanctuary start from the Kodadha village of sami Taluka of Patan
district and of then line runs through the Kodadha costom line, Subapura, Taranagar , Surel
village of GPS coordinates N23°29' E51.313" 71°37' 8.139" Sankheswar Taluka it turn takes a
Fatepura,Vachharajpura ,Ziznuvada village of GPS coordinates N23°21' 57.767" E71°42' 34.456"
,Nagavada village border of Dhama,Bhagalgam,Visavadi village then the turn of south east
Mithagoda , Odu , Kharagodha village border of Jainabad, Chikasar,patadi village of Dasada
taluka then line of the Eco-Sensetive Zone of Wild Ass Sanctuary starts from a south east
corner of LRK boundry of Dehgam village of Dhangdhra Taluka of Sulatanpur village line runs
through the Thala,Malavan,Jesada village of GPS coordinates N23° 4' 28.871" E 71° 28' 15.565"
Nimaknagar, Narali, village border of Bharada ,Vavadi, Jasamat pur village then tha boundry turn
the Koparani, Enjar village border of Ranamalpur, Ghanad village pass out the wild Ass
sanctuary south point in Malaniyad village via N 23°4' 37.271" E 71° 13' 11.013" border of
Isanapur ,Ingorala village then line runs through the Kidi, Ajitgadh Tikar, village borade of
Mayapur, Miyani ,Chadadhra ,Mayuranagar, Nana Gantila and Gantila village then line start from
Mandarki village border of Gantila and kumbhariya village south west side then line runs
through the Venasar, Chikali and Kajarada Village of GPS coordinates N23° 6' 14.932" E70° 47
59.517" border of Khakharechi, Vardusar,Khiraiand, Maliya village. Then the Eco-Sensetive Zone
of Wild Ass Sanctuary starts from a Nanda village of GPS coordinates N 23° 33' 15.672” E 71°5'
42.751” border of LRK.

SCHEDULE 'B'
North: - Zazam, Rajusar and Antarnes.
West: - Nanda.

South: -Kajarada, Chikhli, Venasar, kumbhariya, Tikar, Mangadh, Ajitgadh, Khod, Jogad, Kidi,
Malaniyad, Enjar, Koparani, Kuda, Narali, Jesada, Malavan, Thala and Sulatanpur.

East: - Gadsai, Amarpur, Kodadha, Subapura, Taranagar, Visanagar,
Vachharajpura, Zinzuvada, Nagavada, Mithagoda, Chikasar, Odu and Kharagoda.

Surel, Fatepur,

Details of Kutch district area to be declared as Eco-sensitive Zone.
Area to be
Area
Total declared
Sr. Ne:’rpe Taluka and s-{::\tf: geographical J::il:r as a eco Boundaries:
No. village district ho Y| “area of the sanctuar Sensitive :
9 : village area(Hacta
y re)
1 2 3 4 5 6 7 8
East::Boundary of Nanda bet
Rapar West: Boundary of LRK
1 Nanda Kachchh 283 2650.96 1920.97 729.99 North: Boundary of LRK
South: Boundary of LRK
Total 2650.96 1920.97 729.99
Ditails of Morbi district area to be declared as Eco-sensitive Zone

2 Chikhali m'r'g'f M1 303 3520.90 2817.96 702.94 | East:Boundary of Chikhlivillage
West: Boundary of Maliya village
North: Boundary of LRK
South: Boundary of chirai village

3 Kajarda m'r'gf M) | 367 1117.10 412.89 704.21 | East:Boundary of chikhali village
West: Boundary of maliya village
North:Boundary of chikhalil village
South: Boundary of chirai village
West:Boundary of mandarki and
vejalpar village
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North: Boundary of LRK

South: Boundary of ghudkok and
vejalpar

Mandarki

Maliya (M)
Morbi

239

1487.10

1042.87

444.23

East: Boundary of juna ghatila village

West: Boundary of venasar village

North:Boundary of LRK

South: Boundary of juna ghatila village

Venasar

Maliya (M)
Morbi

365

2579.50

1546.07

1033.43

East: Boundary of manarki village

West: Boundary of chikhali village

North: Boundary of LRK

South: Boundary of khakhrechi village

Nava
Ghantila

Halvad
Morbi

430

935.94

29.95

905.99

East: Boundary of Tikar village

West: Boundary of Junaghantila village

North: Boundary of LRK

South: Boundary of Tikar
village

Tikar

Halvad
Morbi

2108

4378.51

708.34

3670.17

East: Boundary of Mangadh,
AjitgadhandMiyani village

West:"Boundary of navaghantila and
Junaghantila village

North::Boundary of LRK

South:Boundary o fchaddha village

Mangadh

Halvad
Morbi

949

1686.26

388.72

1297.54

East: Boundary of Ajitgadh

West: Boundary of Tikar village

North: Boundary of LRK

South:Boundary of Ajitgadh village

Ajitgrah

Halvad
Morbi

802

2143.83

1151.13

992.70

East:Boundary of Khod and Kidi village

West:Boundary of mangadh and Tikar
village

North:Boundary of LRK

South:Boundary of Miyani and Mayapur
villag

10

Khod

Halvad
Morbi

289

855.91

0.00

855.91

East:Boundary of JogadandKidi village

West:Boundary of Ajitgadh village

North::Boundary of LRK

South:Boundary of Ajitgadh village

11

Jogad

Halvad
Morbi

453

1343.24

182.21

1161.03

East:Boundary of JogadandKidi village

West:Boundary of khod village

North:Boundary of LRK

South:Boundary of Kidi village

12

Malniyad

Halvad
Morbi

960

4084.96

1605.18

2479.78

East:Boundary of Enjaranddhanad
village

West:Boundary of Kidiandlsanpur
village

North:Boundary of LRK

South:Boundary of
Mangalpurandvegadvav village

13

Enjar

Halvad
Morbi

743

2841.24

933.73

1907.51

East:Boundary of KudaandKoparni
village

West:Boundary of Malniyad village

North:Boundary of LRK

South:Boundary of
DhanadandRanmalpur village

14

Kidi

Halvad
Morbi

658

1825.96

445.62

1380.34

East:Boundary of malniyad village

West:Boundary of KhodandAjitgadh

North:Boundary of LRKandJogad village

South:Boundary of Ingoradaandisanpur
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| | | Total | | 28798.45 | 11264.67 | 1753578 |
Ditails of Patan district area to be declared as Eco-sensitive Zone
East: Boundary of kalana village
West:Boundary of GRK
Santalpur - -
15 Zazam Patan 133 3002.16 245.16 573.23 North:Boundary of boru village
South:Boundary of varnasari village
North :Boundary of zazam
East : Boundary of Chansara
16 Rajusra Santalpur 266 1026.02 625.18 519.01 West : Boundary of Santalpur
Patan North : Boundary of Par
South : G.RK
East: Boundary of badargng village
Sami West:Boundary of LRK
17 | Amrapur Patan 295 12848.04 3557.55 9290.49 North:Boundary of vahidpur village
South:Boundary of koddha village
East: Boundary of subapura village
Taranaga Sami West:Boundary of LRK
18 r Patan 291 2854.80 891.20 1963.60 North:Boundary of Subapura village
South:Boundary of visnagar village
East: Boundary of amrapur village
Sami West:Boundary of LRK
19 Koddha Patan 341 6402.84 5143.14 1259.70 North-Boundary of amrapur village
South:Boundary of LRK
East: Boundary of Rajpura and
kodadhavillage
Sami West:Boundary of Kodadha and LRK
20 | Subapura Patan 412 2032.06 772.56 1259.50 North:Boundary of Kunvar village
South:Boundary of taranagar
South:Boundary of Gadsai village
East: Boundary of pedaspura village
Bismillag | Radhanpur West:Boundary of antarnesh village
21 anj Patan % 924.82 501.96 422.86 North:Boundary of karsangadh village
South:Boundary of gadsai village
East: Boundary of joravgang village
Santalpur West:Boundary of LRK
22 Atarness Patan 261 12909.87 10228.69 2681.18 North-Boundary of Chansara village
South:Boundary of LRK
42000.61 21965.44 | 17969.57
Ditails of Surendranagar district area to be declared as Eco-sensitive Zone
Area Argz to
Sr. Total Geograph declare .
No Village Ta(;li’;?igtn d survey icalgarga dasa ";': Igggf‘ Boundaries
no. of village sarll‘(!:,tua sensitive
zone
Dhranaadhre East:Boundary of Kuda village
23 | Koparni Surendr 311 1206.49 61875 | s5e7.74 |westBoundary of Enjar vilage
Nagar Nouth:north:Boundary of LRK
South::Boundary of Enjar village
East:Boundary of NimaknagarandNarali village
24 | Kuda Dhéi?ﬂﬁﬂ? il 2480.85 97259 | 1508.26 |vestBoundary of KoparniandEnjar vilage
Nagar North:Boundary of LRK
South:Boundary of Kankavatiandjasmatpur village
Dhrangadhra East:Boundary of Narali village
Nimak West;Boundary of Kuda village
25 nagar S;ll;;l;(:r 77 469.16 246.26 222.9 North-Boundary of LRK
South:Boundary o fKuda village
Dhranaadhra EastBoundary of Malvan village
26 | Jesada | Surendr 576 2428 81 903.67 | 1525.14 |vestBoundary of Narali village
Nagar North:Boundary ofLRK
South:Boundary of sajjanpurandVirendragadh
Dhrangadhra East:Boundary ofJ esda village
27 Narali Surendr 635 2607.04 1027.03 1580.01 West:Boundary of NimaknagarandKuda village
Nagar North:Boundary of LRK
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South:Boundary of Virendragadh village
East:Boundary of ThalaandNarali village
28 Malvan |Dhrangadhra| 1216 4194.12 823.96 3370.16 West:Boundary of JesdaandSajjanpur village
S#;Z'::r North:Boundary of LRK
South:Boundary of vavdi village
Dhranaadhra East:Boundary of Sultanpur village
29 | Thala Surendr | 1454 | 400447 | 131343 | 278134 | WestBounday of malvan vilage
Nagar North:Boundary of LRK
South:Boundary of Bharada village
East:Boundary of Degam village
30 Sultanpu Dh;znrgﬁglljra 362 1197.32 280.38 916.94 West:Boundary of Thada village
r Nagar North:Boundary of LRK
South:Boundary of bharada village
Dhrangadhra East: Boundary of Chikasar and kharaghod village
West:Boundary of LRK
31 Odu S;,';Z'::r 937 | 9277.54 | 7081.08 | 219646 QR indary of LRK and Mithagoda village
South:Boundary of LRK
Dhrangadhra East: Boundary of mulada and chikasar village
Mithagho West:Boundary of LRK
32 da S;:;Z’::r 440 1487.74 407.1 1080.63 North:Boundary of LRK and mithaghoda village
South:Boundary of LRK
Dhrangadhra East: Boundary of visavadi and jinabad village
West:Boundary of Zinzuvada village
83 | Nagvada S;;Z'::r 877 425046 888.16 3362.30 North:Boundary of vishavadi and dhama village
South:Boundary of mithaghoda village
East:Boundary o fDhamaandNagvada
Zinzuvad Dhrangadhra West:Boundary of LRK
34 a Surendr 785 6281.16 3626.21 2654.95 | North:Boundary of FatepurandVachchharajpura
Nagar village
South:Boundary of nagvadaand LRK
East:Boundary of Fatepur village
35 Vacharaj Dhg:::gﬁglrwa 87 78736 365.96 421.40 West:Boundary of Zinzuvada village
pur Nagar North:Boundary of Fatepur
South:Boundary of LRK
Dhrangadhra East: Boundary of dhama village
36 | Fatepur Surendr 522 1870.64 426.02 1444.62 Klv(f:;'_%zmzz? °ffva°hra.llzalpur vilage
Nagar : y of surel village
South:Boundary of zinzuvada village
Dhrangadhra East:Boundary of RozvaandNavapur
West:Boundary of Visnagar village
37 Surel S;;Z'::r 778 4897.64 1510.67 3386.97 North:Boundary of Subapuraand rajpural village
South:Boundary of Fatepur village
Dhranaadhra East:Boundary of Surel village
38 | Visnagar Surandr 153 1833.82 | 122520 | e0s.62 |vestBoundary of LRK :
Nagar North:Boundary of Taranagar village
South:Boundary of LRK village
Total 49364.62 21716.18 | 27648.44
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ANNEXURE- IIA

MAP OF WILD ASS SANCTUARY AND ECO-SENSITIVE ZONE ALONG WITH PROMINENT

LOCATIONS

Drait Copy.
For Oficial Uss Ony

Proposed Eco-Sensitive Zone Boundary Map of WildAss Sanctuary
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ANNEXURE- IIB

LANDUSE MAP OF WILD ASS SANCTUARY AND ECO-SENSITIVE ZONE ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE- IIC

GIS MAP OF WILD ASS SANCTUARY AND ECO-SENSITIVE ZONE

Draft copy
Proposed Eco-Sensitive Zone Map of Wild Ass Sanctuary forefestuse only

Legend
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Data Source :
Indian Remote Sensing Satellite Data. Jan-2016
Setfiement Commissionerate & Land Records, GoG
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ANNEXURE-III
TABLE A: Geo-coordinates of Prominent Locations of Wild Ass Sanctuary
Sr. No. Identification of Location/ Latitude Longitude
Prominent Points Direction of (DMS Format) (DMS Format)
Prominent
Points
1 1 North 24°39'37.481" N 71°20' 52.965" E
2 2 North 24°37'4.441" N 71°21'45.703"E
3 3 North 24°30'44.105" N 71°21'54.623" E
4 4 North 24°29'22.903" N 71°21'38.035" E
5 5 North 24°28'31.000" N 71°22'6.832" E
6 6 North 24°26'33.302" N 7120'55.714" E
7 7 North 24°26'22.907" N 71°20'57.020" E
8 8 North 24°24'21.776" N 71°21'22.672"E
9 9 North 24°24'17.177" N 71°23'48.616"E
10 10 North 24°23'44.480" N 71°23'24.825" E
11 11 North 24°18'59.852" N 71°20' 55.680" E
12 12 North 24°9'45572" N 71°17'24.026" E
13 13 North 24°6'3.996" N 71°19'37.341"E
14 14 North 24°5'15.950" N 71°19'27.366" E
15 15 North 24°4'30.374" N 71°19'12.155"E
16 16 North 24°3'19.437" N 71°18'34.516"E
17 17 North 24°2'36.422" N 71°19'47.559" E
18 18 North 24°0'53.854" N 71°19'14.415"E
19 19 North 24°0'14.107" N 71°20' 52.654" E
20 20 North 23°59'2.563" N 71°19'16.104" E
21 21 North 23°56'54.913" N 71°18'23.809" E
22 22 North 23°55'29.409" N 71°19'16.578" E
23 23 North 23°54'52.593" N 71°17'27.397" E
24 24 North 23°54'16.921" N 71°16'36.726" E
25 25 North 23°53'51.722" N 71°14'2.286" E
26 26 North 23°51'15.180" N 71°11'15.745" E
27 27 North 23°46'2.042" N 71°11'45.309" E
28 28 North 23°45'26.308" N 71°15'14.990" E
29 29 North-East 23°42'39.320" N 71°21"4.613"E
30 30 North-East 23°37'14.469" N 71°23'29.653"E
31 31 North-East 23°32'1.988" N 71°35'54.731"E
32 32 East 23°18'27.378" N 71°44'1.705" E
33 33 East 23°9'55.301" N 71°43'27171"E
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34 34 South-East 23°5'37.065" N 71°49'42271"E
35 35 South-East 23°4'59.488" N 71°39'50.744" E
36 36 South 23°6'35.196" N 71°26'53.595" E
37 37 South 23°5'37.457" N 71°14'7.725" E
38 38 South 23°9'28.279" 71°4'8.686" E
39 39 South-West 23°5'46.287" N 70°49' 54.588" E
40 40 South-West 23°8'24.680" N 70°45'41.084" E
41 41 South-West 23°4'48.878" N 70°39'10.479" E
42 42 South-West 22°59'19.813"N 70°33'24.723" E
43 43 South-West 22°55'46.010" N 70°31'51.090" E
44 44 South-West 22°57'47.878" N 70°26' 46.978" E
45 45 South-West 23°13'10.787"N 70°42' 41.539"E
46 46 South-West 23°11'19.957" N 70°38'51.445"E
47 47 South-West 23°12'46.039" N 70°25'37.391" E
48 48 South-West 23°13'23.615" N 70°12'30.377"E
49 49 South-West 23°20'1.710" N 70°24'17.410"E
50 50 South-West 23°16'3.045" N 70°35'4.547" E
51 51 South-West 23°17'2.436" N 70°42'59.522" E
52 52 West 23°24'58.378" N 70°46' 33.538" E
53 53 West 23°22'3.664" N 70°58'38.919"E
54 54 West 23°29'50.373" N 70°58'57.379" E
55 55 West 23°34'47.842" N 70°53'22.915" E
56 56 West 23°39'48.227" N 70°46'41.799" E
57 57 North-West 23°45'19.916" N 70°47' 58.266" E
58 58 North-West 23°52'24.691" N 70°51'37.259" E
59 59 North-West 23°44'13.150" N 70°54' 25.355" E
60 60 North-West 23°40'41.382" N 71°0'48.758" E
61 61 North-West 23°42'41.215"N 71°3'37.690" E
62 62 North-West 23°48'17.701" N 71°2"'13.054" E
63 63 North-West 23°54'10.212" N 71°5'49.523" E
64 64 North 23°56'9.005" N 71°13'12.859" E
65 65 North 24°0'14.367" N 71°17' 33.891"E
66 66 North 24°12' 42.599" N 71°11'18.286" E
67 67 North 24°16'29.871"N 71°8'3.316"E
68 68 North 24°14'44.670" N 71°12'29.498" E
69 69 North 24°26'40.519" N 71°19'8.571"E
70 70 North 24°31'3.576" N 71°20'36.912"E
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TABLE A: Geo-coordinates of Prominent Locations of Eco-Sensitive Zone

S. | Identification of | Location/ Direction of Latitude (North) Longitude (East)
No. Prorqinent Prominent point (DMS Format) (DMS Format)
Points
1 1 North 23°57'30.561" N 71°18'16.789" E
2 2 North 23°56'12.588" N 71°20'16.879"E
3 3 North 23°45'52.148" N 71°14'55.535" E
4 4 North-East 23°40'23.515" N 71°21'31.208"E
5 5 North-East 23°39'52.938" N 71°24'23.427" E
6 6 North-East 23°35' 58.685" N 71°28'45.480" E
7 7 East 23°31'54.160" N 71°36'10.172" E
8 8 East 23°26' 11.060" N 71°37'43.985"E
9 9 East 23°22'6.385" N 71°42'28.992" E
10 10 East 23°19'4.519"N 71°45'26.240" E
11 11 South-East 23°12'29.447" N 71°43'58.699" E
12 12 South-East 23°5'36.216" N 71°37'12.407" E
13 13 South-East 23°3'31.386" N 71°31'55.827"E
14 14 South 23°6'29.887" N 71°28'21.943"E
15 15 South 23°5'29.792" N 71°24'26.610" E
16 16 South 23°4'33.070" N 71°13'17.648"E
17 17 South 23°5'47.450" N 71°4'29.763" E
18 18 South-West 23°7'5.768" N 70°55'36.277"E
19 19 South-West 23°6' 13.440" N 70°48'0.396" E

ANNEXURE-IV

LIST OF VILLAGES AND GLOBAL POSITIONING SYSTEM POINT IN ECO-SENSITIVE

ZONE OF WILD ASS SANCTUARY GUJARAT

S. Village Tehsil/ Taluka District Latitude (North) | Longitude (East)
No. |~ Name (DMS Format) (DMS Format)
1 Nanda Rapar Kachchh 23°33'39.839" N 71°6'25.805" E
2 Rajusara Santhal pur Patan 23°45'8.115" N 71°14' 8.084" E
3 Koddha Sami Patan 23°33'8.075" N 71°29'59.206" E
4 Subapura Sami Patan 23°31'38.412" N 71°35'40.241"E
5 Taranagar Sami Patan 23°31'2.984" N 71°34'15.877" E
Bisamilla

ganj Radhan pur Patan 2°39'21.992" N 71°24'3.010" E
Antarnes Santhal pur Patan 23°41'52.090" N 71°18'57.202" E
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8 Zazam Santhal pur Patan 23°56'34.033" N 71°20' 4.842" E
9 Amrapur Sami Patan 23°35'42.144" N 71°27'6.004" E
10 Venasar Maliya Morbi 23°9'13.379" N 70°55'20.750" E
11 Mandarki Maliya Morbi 23°9'6.086" N 70°59' 13.230" E
12 Kajarda Maliya Morbi 23°7'11.312" N 70°48' 14.325" E
13 Chikhli Maliya Morbi 23%' 15.665" N 70°52'4.312" E
14 Ajitgadh Halvad Morbi 23°8'19.537" N 71°7'41.756" E
15 Khod Halvad Morbi 23°9'6.432" N 71°9'6.287"E
16 Enjar Halvad Morbi 23°8'30.630" N 71°17'31.848"E
17 Jogad Halvad Morbi 23°9'19.259" N 71°12'33.081"E
18 Kidi Halvad Morbi 23°7'31.958" N 71°12'27.365" E
19 | Malaniyad Halvad Morbi 23°7'12.769" N 71°15'37.834" E
20 Mangadh Halvad Morbi 23°9'20.799" N 71°7'4.260"E
21 Tikar Halvad Morbi 23°8'17.257" N 71°6'2.520" E

Nava
22 ghatila Halvad Morbi 23°9'6.914" N 71°3'51.706" E
23 Jesada Dhrangadhra Surendranagar 23°%6'42.579" N 71°28'14.524" E
24 Koparani Dhrangadhra Surendranagar 23°9'22.878"N 71°19'33.601" E
25 Kuda Dhrangadhra Surendranagar 23°8'9.994" N 71°22'55.670" E
26 Malvan Dhrangadhra Surendranagar 23°5'36.492" N 71°31'53.923" E
27 Narali Dhrangadhra Surendranagar 23°6'46.886" N 71°25'19.550" E
Nimaknaga
28 r Dhrangadhra Surendranagar 23°8'19.585" N 71°23'49.880" E
29 Sultanpur Dhrangadhra Surendranagar 23°7'38.211" N 71°36' 12.736" E
30 Thala Dhrangadhra Surendranagar 23%' 16.591" N 71°33'55.418" E
31 Fatepur Dasada Surendranagar 23°24'7.525" N 71°37'48.441" E
Mithaghod
32 a Dasada Surendranagar 23°16'19.710" N 71°42'20.115" E
33 Odu Dasada Surendranagar 23°13'50.521" N 71°41'40.418" E
Vachharaj
34 pura Dasada Surendranagar 23°23'16.957" N 71°36'2.370" E
35 Visnagar Dasada Surendranagar 23°27'54.618" N 71°34' 0.607" E
36 Surel Dasada Surendranagar 23°28'45.536" N 71°37'8.434" E
37 | Zinzuwada Dasada Surendranagar 23°21'11.922" N 71°39'13.053" E
38 Nagvada Dasada Surendranagar 23°19'35.085" N 71°42'41.410" E
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Annexure -V
Eco-Sensitive Zone Monitoring Committee - Performa of Action Taken Report: -
1. Number and date of meetings.

2. Minutes of the meetings: Mention main noteworthy points. Attach minutes of the meeting as
separate Annexure.

3. Status of preparation of Zonal Master Plan including Tourism Master Plan

4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-
sensitive Zone wise). Details may be attached as Annexure.

5. Summary of cases scrutinised for activities covered under the Environment Impact
Assessment Notification, 2006. Details may be attached as separate Annexure.

6. Summary of cases scrutinised for activities not covered under the Environment Impact
Assessment Notification, 2006.

Details may be attached as separate Annexure.
Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.
8. Any other matter of importance.
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